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HOUSE OF THE PEOPLE

Friday, 4th July, 1952

The Housge met at a Quarter Past Eight
of the Clock

[Mr. SpEAKER in the Chair]
MEMBERS SWORN

Shri N. M. Lingam (Coimbatore).
Shri Jaswant Rai Mehta (Jodhpur).

ORAL ANSWERS TO QUESTIONS
ADDITIONAL STAFF FOR GENERAL

ELECTIONS
*1465. Sardar Hukam Singh: Will the
Minister of Communications be

pleased to state:

(a) whether any additional staff
was employed to cope with the
additional election traffic handled by
the Posts and Telegraphs Department
during the recent General Elections;

(b) what was the expenditure
jncurred for this purpose; and

(c) whether any of the old staff
was also engaged on an overtime
basis?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) About Rs. 32,000.
(c) Yes.
Sardar Hukam Singh: May I know

jn what part of the postal services the
jncrease was the greatest?

Shri Raj Bahadar: If the question
refers to area, I think, mostly in Pun-
jab, Bombay, West Bengal, Madras, the
Central and UP. Circles it was the
greatest.

Sardar Hukam Singh: My question
referred to the services and not the
Aarea.

138 PSD.

fmSIll'i E::I tB-llll.dllr: It was in all
tegories of staff: particularly post-
men, postal runners, etc. ¥ e

Sardar Hukam Singh: What was the
adgiﬁ;ml expenditure that was in-
cu ?

Shri Raj Bahadur: I h mentioned
it. It was Rs. 32.!:!6*3—1—1??e

ELEcTION POSTERS

*1466. Sardar Hukam .
Minister  of Gommnsm.juumwm %
pleased to state:

(a) whether any candidates or
parties in the recent General Election
availed of the facilities provided for
the display of election posters in the
premises of Post Offices; and -

(b) if so, what was the revenue
coMected on that account during the
recent General Elections?

The Deputy Minister of
tioms (shri Raj Bahadur): (a) Yes.

(b) Ee. 2,300.

Sardar Hukam Singh: Was this con~
cession freely availed of?

Shri Rzj Bahadur: It was not free.
It was Rs 50 for a candidate in a
single-memoer constituency for State
Assembly; .’s. 100 in a double-member
constituency: and Rs. 250 a candidate
in a constituency for the House of the
Peaple.

Sardar Huokam Singh: Have the
Government inquired into the causes
why this concession was not availed
of—whether the rates were exorbitant,
or due to some other causes?

Shri Raj Bahadur: No occasion for
such inquiry has arisen. If*the hon.
Member wants it, inquiry will be made,

SAHARANPUR TRAINING CENTRE

*1467, Shri S. C. Samanta: Will
the Minister of Communications be
pleased to state:
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{a) the total expenditure incurred
for the big residential training centre at
Saharanpur for thorough training of
new recruits to the cadres of Postal
Clerks and R. M. S. sorters in 1951-52;

(b) how many trainees came out
successful in the year;

(c) whether the training work will
continue in 1952-33; and )

(d) if so, in which place?*

The Deputy Minister of Communica-
_flons (Sori Raj bahadur): (a) Non-

recurring HRs. 4,42796; Recurring
iRs. 2,37,251. N
" (b) Postal ... 457
R.M.S. 133
Totar ... 590
- {c) Yes.

(d) At Saharanpur. L. i-rts are also
being made to open Tr.
at Hyderabad and other places.

Shri S. C. Samanta: May I know how
far the experiment for training newly
recruited Class I officers has been
successful?

Shri Raj Bahadur: As a matter of
fact, Class I officers are mnot wholly
trained here. It is only for a part of
their training that they are sent here,
say, for four months out of a total
period of two years of training.

Shri S. C. Samanta: Was it not in
experimental centre for the establish-
ment of training centres for Class I
officers?

Shri Raj Bahadur: It is essentially
and primarily meant for Postal and
R.M.S. employees.

Shri §. C. Samanta: May I know
when the Government is going to start
such centres in the Eastern Circle?

Shri Raj Bahadur: I have already
referred to that in the course of my
reply to earlier question. I think we
might start one in Chhota Nagpur.

Hukam Singh: How does this -

Sardar :
institution at Saharanpur differ from
the ordinary teaching institution? Has
any new type of training been intro-
duced here which had not been intro-
duced in other institutions before?

Shri Raj Bahadur: Systematic and
scientific  training is given to the
prospective employees of the d
ment; and it differs from other uca-
tional institutions in so fdr as specia-
‘H.sedh technical training is also Elven
0 them.
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Sardar Hukam Singh: Is admission
restricted to regions, or are trainees
from all parts of the country admitted?

Shri Raj Bahadur: A beginning has
been made, and for the present the
Punjab Circle, the U. P. Circle, the

Rajasthan portion of the Central Circle,
and Delhi are covered.

it @0 gAo A gw afAT
deXAFT & am t5F I3 ¥ A
I8 Faar FEr aw Ndrd 7

Hftow TEEI: WH ST S @
9rZs FBFT AT ATIo THo THo
F gRd ¥ g F ow @ A
& s wrgfam g omd &

st qfo @Ho [AWA: FAr
ami & fozaz 7 Seges sz W1
3o gare foar mr 7

Mr. Speaker: Order, order.

st qto uWe wAWNE: WIYFE
RS F AR F IBT I A9...

Mr. Speaker: Order,
question.

RapwaYy SToRES ENqUIRY COMMITTEE
(INSPECTORS FOR STOCK-TAKING)

*1468 Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

order. Next

(a) whether the recommendations of
the Railway Stores Enquiry Committee-
to employ .a firm of auditors or speciak
i tors for stock-taking on  East
Indian Railways and others, have been
accepted; and

(b) if so, what was the value of stores
on the 31st of March, 1950, 1951 and
1952 on different Railways?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.

(b) The inventory of total stores
holdings, recommended by the Railway
Stores Enquiry Committee, was special-
ly compiled for the 31st March 1951
and a statement giving the position by
principal railways is laid on the Table
of the House [See Appendix VII, an-
nexure No. 28].

Information regarding 1950 and 1957
is not readily available.
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Shri §. C. Samanta: May I know
whether there is any one from the
Centre who is in general control of
these stores matters?

Shri L. B. Shastrii One of the
members of the Railway Board.

Shri 8. C. Samanta: Any one mem-
ber of the Railway Board, or an en-
gineering member?

Shri L. B. Shastri: The man in
charge of Engineering Section is also
a member of the Rzilway Board.

Shri S. C. Samanta: MTay I know
whether the Ministry of Industry and
Supply were able to supply the stores
that were required . by the Railway
Board for the Railways?

Shri L. B. Shastri: So far the sup-
plies have not been very deflcient. We
have in our possession some surplus
stores also.

Shri S. C. Samanta: In reply to
part (a) the hon. Minister said “Yes".
May I know whether all the Railways
have been audited?

Shri L. B. Shastri: In fact the
special examination by chartered
accountants was in regard to the East
Indian Railway and the B.B. and ClI.
Railway, but not other Railways.

Shri §. C. Samanta: May I know how
far the special inspection has proceed-
ed?

Shri L. B. Shastri: It has not been
done on other Railways, but the inven-
tory has been prepared by chartered
accountants in regard to the East
Indian Railway and the B.B. and C.I
Railway.

Shri Velayudhan: May I know what
steps the Government have taken for
avoiding excess indenting of stores as
recommended by the Stores Committee?

Shri L. B. Shastri: We have disposed
of certain stocks; and in future we will
take care that we do not indent more
than what we require,

Shri Velayudhan: May I know
whether the Government is aware that
at many stations the inventory of the
existing stores has not yet been com-

pleted?
Shri L. B. Shastri: If so, I shall see
to it and shall inguire into it.

Shri Nambiar: May I know what
steps the Government are taking to
dispose of the old stocks of paper and
other materials which have been
stocked for something like 200 years?
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Mr. Speaker: Qrder, order.
Shri Nambiar: If the stocks are

ere?

Mr. Speaker: Order, order. Hon.
Members should take care to see that
in putting a guestion they do not intro-
duce any allegations or inferences or
information which they may have
received from outside. The moment
they Jintroduce any such thing, the
question would be disallowed,

Shri Nambiar; The stores are there.

Mr. Speaker: I da not want to dis—
pute the facts, The facts may be
correct,

Shri 8. C. Samanta: The hon. Minis-
ter has supplied the figures for 1951.
May I know why the figures for 1950
and 1952 were not supplied?

Shri L. B. Shastri: They were not
available. The chartered accountants
compiled the inventory for the period
ended 31st March, 1951.

JET PLANES FOR CIVIL AVIATION

th‘lﬁ?. ] Ig; P.fsboneshmnkh: Wilt
e inister o mmuaications
pleased to state: Ee

(a) whether it is proposed to utilize-
Jet‘ planes for Civil Aviation in India;

(b) if so, when such services are
likely to commence;

(¢) what efforts are being mzde to
obtain Jet planes for this purpose;

(d) whether any orders have been
placed and if so, with whom znd for
how many; and

;e) when are the deliveries expect-

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) to (e).
There is no proposal to utilize any pure
jet type of aircraft in India.

Dr. P. S. Deshmukh;: Is the Govern-
ment fully informed, Sir, of the deve-
lopment of jet planes?

Shri Raj Bahadur: Yes, Sir.

Mr. Speaker: Order, order. He
knows that these questions are inad-
missible.

NartioNaL HicHwWays IN TRAVANCORE-
CocHIN

*1470. Shri A. M. Thomas: Will the
Minister of Transport be frleased to
state:

(a) whether Government are aware
of the condition of the rrads in
Travancore-Cochin taken over as
National Highways; and
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(b) whether any portion of the said
roads has been metalled, torred or
<oncreted and if so, how much?

The Minister of Railways and Trans-
port (Shri L. B. Slustr.l) (a) Yes.

(b) 32} miles have black-top surface,
miles have cement-eoncreted sur-
‘!ace and about 170 miles have water
bound macadam surface. There is no
section of National Highways which is
not provided with a hard crust.

Shri A. M. Thomas: May I know,
Sir, whether the Ministry o{ Transport
has assumed the entire Jliability for
the west coast road in Travancore-
Cochin?

Shri L. B. Shastri: Yes, we have.

Shri Achuthan: May I know, Sir,
‘Wwhat is the amount contributed by the
Cendiz',al Government in metalling these
roa

Shri L. B. Shastri: Well, we have
provided in the budget four lakhs of
rupees for original works development
“and for maintenance and repairs six
lakhs and twelve thousands.

Shri A. M. Thomas: May I know,
Sir, whether investigation had been
made for the siting of bridges?

Shri L. B. Shastri: Yes.

Shri A. M. Thomas: What are those
‘bridges, Sir?

Shri L. B. Shastri: Avoor and Peri-
¥ar Bridges.

Bhri A. M. Thomas: May I know,
Sir. whether the present line of the
west coast is proposed to be changed?

Shri L. B. Shastri: I have no idea.

il
‘TricHUR-KOLLENGODE RAmLwaAY LINE

*1471. Shri A. M. Thomas: (a) Will
the Minister of Railways be pleased
1o state whether any survey was at
any time made regarding the possi-
bility of linking Trichur with Kollen-
gode by rail?

{b) If so, what is the result?

The Minister of Railways and Trans-
port (Shri L. B. Shn.stri] (a) Traffic
and Engineering surveys for this line
wers last carried out in 1946-47.

(b) The survey reports revealed that
the anticipated earnings of the line
would not be sufficient to cover even
the working expenses. Moreover, ade-
«quate road transport facilities are
already available on this section. The
<Central Board of Transport decided
therefore that the proposal should be
dropped.
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Shri- A, M: Thomss: What was the
estimated cost of the line?

Shri L. B. Shastri: The esti.ma&d
cost is for broad-gauge about 3 crores
and 2 lakhs and for metre-gauge lines
two crores and fifty-nine lakhs.

Shri A. M. Thomas: May I know the
length of the line?

Shri L. B. Shastri: I am sorry 1
shall requjre notice.

Shri A. M. Thomas: May I know,
Sir, whether having regard to the num=
ber of years that have passed after
investigation, the Government will
again take up the matter?

Shri L. B. Shastri: We do not take
up the matter just at present. We may
consider it later.

Shri Velayudhan: May I know, Sir,
whether it is the policy of the Govern-
ment that when a survey is already
made, a line will be constructed t!
that area at least?

Shri L. B. Shastri: That is not so.
Survey is first made and then other
factors are taken into ronsideration
before taking a final decision.

F.A O. FELLOWSHIPS

*1472. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether
it is a fact that F.A.O. has grarted
some travelling fellowships to Indian
students for fraining abroad in
cafetaria system?

(b) If so. how many fellowships
have been granted?

The Minister of Food and Agrical-
ture (Shri Kidwai): (a) Yes.

(b) Three.

Dr. Ram Subbag Singh: May I know,
Sir, the value of the travelling fellow=
ships?

Shri Kidwai: Well, the travel cost
from this country for this trainin
would be borne by the Government
India, Ministry of Food and Agriculture
out of the grant given to N.ILW.F.C.
The rest of the exnenditure including
subsistence allowanre, tuiticn fees and
travel cost necessary within the country
to be visited will be borne by the F.A.O.

Dr. Ram Subhag Singh: May I
know. Sir, whether the F.AO. has
agreed to send an inetructor for a
catering training institute here?

Shri Kidwai: The F. A. O. will meet
part of the cost and the grant made to
the NI.W.F.C. will meet the balance.
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the basis of the selection of candidates
and the nature of training they receive?

Shri Kidwai: Candidates have not
been selected State-wise. The candi-
dates were selected some time back by
the Departmental Promotion Committee
out of the staff that is in charge of
cafetarias, J

Shri K. K. Basuo: Will the hon.
Minister state the minimum qualifica-
tions required for this fellowship and
whether they belong to any particular
sex?

Shri Kidwai: Well. I may give the
names of the two persons who have
been sent and the other things will be
decided—Sardar Sampuran Singh and
Mr. R. S. Sharma.

Shri Kasliwal: Does this training
inclv.:de training in automatic cafetaria

Shri Kidwai: The recults are to be
watched and also what arrangements
exist in other countries and then the
matter will be decided.

Shri Raghavaiah: Will the hon. Minis-
ter state the countries to which they
are sent and the nature of training they
receive.

Shri Kidwai: Two are visiting the
U.S.A. and Canada and the third man
will go to a European country.

Shri K. K. Basn: Does the Govern-
ment propose to absorb_these fellows,
when they return, in their cafetaria
movement or they will be allowed to
start an independent movement?

Shri Kidwai They have been sent
to study the cafetaria arrangements
existing there and if they find that the
local methods can be improved by their
training, they would try to do so.

GrounonuT (PRODUCTION)

*1475. Pandit Munishwar Da%l
(Mpadhyav: (a) Will the Minister of
Food and Agricaulture be pleased to
state the total acreage wunder ground-
nut crops in the years 1950, 1951 and
the estimated acreage in 19527

fh) What is the gquantity of pro-
duction of groundnut. in the years
1950, 1951 and the estimated produe-
tion in 19527

¢c) What States have recorded
increase in acreage and produce and
what States have recorded decrease?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) to  (c). A
statement is placed on the Table of
the House. [See Appendix VII, ap-
nexure No. 29.1
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Shri Dabhi: What are the figures ot
acreage and production for the Bomba--
Stale?

Shri Kidwai; These figures havs
been given in the statement laid o
the Table.
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INTERNATIONAL WHEAT AGREEMENT

*1476, Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Food and Agriculture be pleased to
state what is the quantity of wheat
that we are purchasing this year and
from what countries under the Inter-
national Wheat Agreement?

(b) What is the production of
wheat tnis year in India?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Inter-
national Wheat Agreemnent is from
August to July. For the year 195i-52
we have purchased approximately
14,98,000 metric tons of wheat fiom
Australia, Canada and U.S5.A.

(b) The production figures of wheat
are under compilation and will be
available towards the middle of
August 1952,
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Shri Raghavaiah: Is it - fact that
at the International Whzat Con-=lerence
recently held at London a decision was
taken, namely that the price of wheat
was not going to be decreased but that
on the other hand it was going to be
increased?

Shri Kidwai: The meeting of the
Conference will be resumed some tume
afterwards to fix the price for the next
year,

Shri Raghavaiah: May I krow the
price paid by the Governmeat ¢f India
for the wheat purchased froia abroad?

Shri Kidwai: The landed cost of the
pooled wheat that has been imnported
from all sources is Rs. 20-8-0 at port
town.

Shri Velayudhan: May I know
whether India has purchased the alloi=
ted quota {from the International
Wheat Pool?

Shri Kidwai: Yes, Sir.

Shri K. K. Basu: Is the Minister in
a position to tell the House whether
the production per acra of wheat is
showing an upward tread in the last
two years or it is otherwisa?

Shri Kidwai: I will just give you
the figures for the last threz years to
show how the production has increared:

Acrea Tons
1948-49 23,342,000 5,085,000
1949-50 24,114,000 6,290,000
1950-51 23,983,000 8,500,000

Shri K. K. Basn: But, Sir, I wanted
production per acre.

Mr. Speaker: Yes, the hon. Member
wanted it per acre, but tne hon. Minis-
ter has given the total acreage and the
total production and theper acre
figure can easily be worked out.

Shri Kidwai: 1 think the Member
would try to do it.
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Deccan AIRwWAYS PLANE (REPORT)

*1478. Shri A, C. Guha: Will the
Minister of (Communications be
pleased to state:

(a) the main points made out in
the report of the enquiry into the air
accident near Delhi this year of the
Deccan Airways Plane;

{b) if there have been any recom-
mendations particularly regarding the
Deccan Airways;

(c) if so. what they are and what
action Government propose to 1ake
on them; and

(d) whether the report has assigned
any cause of the accident?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
Report is a long one. Copies of it
have been placed in the Library.

(b) No, Sir..

(c) Does not arise.

(d) Yes, failure of the port engine
probably due to starvation of fuel sup-
ply just before landing, when the plane
was taking a steep turn of some dura-
tion in a banked attitude.

Shri A. C. Guha: May I have at
least the broad lines of the report? I
have asked only for some main points
in the report, not the whnole report.

Mr. Speaker: The report is already
in the Library. It will be difficult to
summarise that report in a short form
in the Question-hour.

Shri A. C. Ggba: May I know it
the enquiry committee has gone into
the causes of so many accidents to the
Deccan Airways planes?

Shri Raj Bahaduor: The enquiry
committee essentially concentrated it-
self on the accident that was referred
to it for enquiry.

Shri A. C. Gubha: May I know
whether there was anything mentioned
in the report as regards the overstrain-
ing of the pilots due to not having had
sufficient rest?

. 4 JULY 1952
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Shri Raj Bahadur: No, Sir.

Mr. Speaker: These questions were
put some time back and there was also
a short notice guestion on il.

Shri A. C. Goha: But the
was not available then.

=Y Glo e TRHIN: T T8 AT
¥4 § 5 =¥ Ggw A oY 9y fow
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Shri Nana Das: May I know the
total number of people killed in air
accidents in India during 1951-52.

Shri A. C. Guha: May I know if
any of the recommendations of the
committee has been given effect to?

Shri Eaj Bahadur: Yes; several.

Shri A, C. Guha: May I know on
which of the recommendations of the
committee action has been taken?

Mr. Speaker: It is again going into
the report.

« Shri Syamnandan Sahaya: Is the hon.
Minister aware of the recent impression
about the Deccan Airways which is ine
corporated in the saying as it goes
now: fly other airways and see the
world; fly Deccan Airways and see the
next world?

Shri A. C. Guha: Has the attentien
of the hon. Minister been drawn to the
conclusion of the committee that the
accident was due to error of judgment
by the pilot when attempting landing
during night. He misjudged the ap-
proach, under-shot and hit the top
branches of a tree.

Shri Raj Bahadur: I am afraid the
hon. Member is referring to the Dum
Dum accident, not the Safdarjung
accident.

CENTRAL CIVIL BEnvVices

*1479. Shri Krishas Chandra: Wil
the Minister of Home Affalm be
pleased to state:

(a) whether there we zny tempor-
ary employees in the Central (ivil
Services; and

(b) what are the rules regulsting
recruitment, promotiom etc., of such
persons?

report
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The Minister of Home Affairs and Dr. Katju: 1 do rot think so. The
States (Dr. K.ltju) (n,\ Yes. implementation of the Central Secre-
tariat Reorganisation Scheme has beem

{b) Rules regulating recruitment, nearly completed and it is being work-~

promotion, ete. to the wvarious posts/
grades differ from Service to Service.
In the case of the same category of
posts/grades, requirements for tem-
porary recruitment are not generally
different from those for permanent
recruitment. All temporary employees
(ie. those that do not have a lien on
any permanent post) are governed by
the provisions of the Central Ciwvil
Setwlmg‘ces (Temporary Service) Rules,

Shri Krishna Chandra: May I know
whether these posts are temporary or
the employees working in those vacan-
cies are temporary?

Dr. Eatjn: Which posts?

Shri Krishna Chandra: I want to
know whether these employees are
temporary, or whether they are work-
ing on posts which are temporary?

Dr. Katju: The question still re-
quires some clarification.

Mr. Speaker: The hon. Minister re-
ferred to the temporary nature of the
establishment. He wants to know
whether the pos‘s against which they
are shown are temporary or the em=-
ployees are working in a temporary
capacity against those posts?

Dr. Katju: There are . temporary
posts and temporary employees.

Shri Krishna Chandra: For how
lorlg have these temporary posts been
in existence?

Dr. Katju: From one year, I believe,
to ten years.

Shri Krishna Chandra: Has any
legislation been recently passed for
recruitment, etc, of the Central
Services?

Dr. Katju: I am not quite sure about
any legislation. But may I add, Sir,
that during war-time there was enor-
mous expansion in the Secretariat and
recruitment was made to these posts
on a temporary basis. We are trying
to absorb as many as we can. We are
rring to make them permanent, quasi-
permanent, It is @ very complicated
matter. ’

Shri A. M. Thomas: May I know,
Sir, whether there is any proposal be-

fare (GGovernment to disturb the Central |

Secretariat Reorganisation Scheme
arrived on the recommendations of the
United Public Service Commission?

ed out,

Sardar Hukam Singh: May I know
whether it is a fact that the displaced
persons who were permanent employees
in their original homes and had served
for more than twenty vears and who
have been absorbed here are all kept.
on temporary lists?

Dr. EKatju: The general statement
is not quite accurate. Some are tem-
porary; some are permanent; some are
aquasi-permanent. I would ask my hon.
friend, if he wants a detailed answer,
to let me have the favour of a question
about it.

Shri Nana Das: May I know the
number of Scheduled Castes among the
temporary employees.,

Mr. Speaker: Order, order.

“Grow MoRE Foop” ENQUIRY
CoMMITTEE

*1480. Shri Jhulan Sinha: Wil the
Minister of Food and Acgriculture be
pleased to state:

(a) the personnel and terms of
reference of the Committee appointed
for examining the working of the
“Grow More Food” campaign; and

(b) the progress made by the Com-
mittee so far?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The hon.
Member's attention is invited to the
Government of India Resolutions No.
F.1-2/52-GS(P), dated the 8th and 18thr
February 1952, copies of which are
placed on the Table of the House.
[See Appendix VII, annexure No. 30.T

(b) The Committee has just conclu-
ded its work and submitted its report
to Government.

Shri Jhulan Sinha: Do Government.
propose to lay a copy of the report om
the Table of the House?

Shri Kidwai: Of course.

Shri Jhulan Sinha: Is the hon.
Minister in a position to give a succinct
survey of the recommendations?

Shri Kidwai: The report itself will
be placed on the Table of the House
and while doing so Government will
give its views on the recommendations.

Shri Velayudham: May I know the
expenditure incurred by this committee
and how long it took to complete its
report?
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Shrl Kidwai: I can give the duration
of the committee’s work. I would ask
for notice in regard to expenditure.
The notification appointing the com-
mittee was issued on the Bth February
1952. The committee submitted its
report a week ago.

Shri M. S. Gurupadaswamy: May [
know whether Government has decided
to accept all the recommendations and
implement them? '

Shri Kidwai: As I said the commit-
tee's report was received only a few
days ago. It will take time and dis-
cussions. But I think that in a few
weeks' time we will decide on the re-
commendations of the committee.

Shri Namdhari: Will Covernment
be pleased to give land facilities to co-
operative farms for grow more food,
if land armies are organised?’

Shri Kidwai: I do not know how
this arises from these recommendations.
But that matter will be considered.

RarLwAy STORES

*1481. Shri K. C. Sodhia: Will the
Minister of Railways be pleased to
state:

(a) the total waluve of Railway
stores purchased during 1351-52 and
how much worth was alloited to each
Railway;

(b) the total valune of the stores in
stock with each Railway on the 3lst
March, 1951;

(c) whether these stocks sre wveri-
fied physically every year; )

(d) whether they can be transfer-

from one Railway to another for
use;

(e) the total amount worth of
stores proposed to be purchased
during 1952-53; and

(f) from which countries this pur-
chase is proposed to be made?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Rs.93.22
crores. This is a provisional figure as
the accounts for the year 1951-52 have
wvet to be closed. A statement giving
details by Railways is being laid on
the Table of the House. [See Appendix
VII, annexure No. 31.1

(b) Rs. 57.69 crores. The statement
referred to in part (a) gives the railway-
wise break-up of this figure.

fc) Yes.
(d) Yes.
(e} Rs. 98-28 crores.

(f) Mainly India
countries,

and FEuropean
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Shri K. C, Sodhia: May I know the

total approximate value of stores dec—

lared unserviceable during 1951-527

Shri L. B. Shastri: I would i
notice of that question, reduire

Shri Venkataraman: May I know-
whether any of these stores are un-—
serviceable and liable to deterioration.

Shri L. B. Shastri: I cannot give-
precise information on this point. All
these stores are wverified physically-
every year.
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Shri Nambiar: May I know what the
proposals of the Governmenf are to-
dispose of the paper and corrugated.
iron sheets which are there in large
quantities?

Shri L: B. Shastri: We do not pro-
pose to dispose of them outright by sale
in the open market. As a first step,.
we are now adopting the procedure for
inter-railway utilisation on an All
India basis.

Shri Nambiar: May I know whether
it is a fact that, as the report says,
there are materials for 200 years' con-
sumption or not?

Bhri L. B. Shastri: I have no infor-
mation on that point.

Shri T. S. A. Chettiar: May I know

whether the verification was by the-
officers themselves or by external
auditors?

Shri L. B. Shastri: As I said before;,

is was investigated by chartered
accountants in the case of two Rail-
ways; but in other Railways, that.has
been done by the Railway officers
themselves, ~

Shri T. S§. A, Chettiar: May I know
whether in the reports of these auditors
they said anything to the effect that
external suditors must be employed to
do this checking?



487 Oral Answers

Shri L. B. Shastri: No, but the
Shroff Committee report had suggested
that the checking may be made in the
case of a few Railways at least, so
that future checking may be made on
the same pattern by the Railway
-officers.

Shri S. C. Samanta: With reference
to the answer to part (a) of the ques-
tion, may I know how much stores
were directly purchased by the Rail-
way department. how much through
the Ministry of Commerce and Industry
and how much through the Communi-
cations Ministry?

Shri L. B. Shastri: I shall require
-notice.

ALPORE PoST AND TELEGRAPH FACTORY

#1483, Shri H. N, Mukerfee: Will
the Minister of Ccmmunications be
pleased to state:

(a) whether Government have
decided to shift the Alipore Post and
Telegraph Factory;

(b) if so, delails of the changes
proposed; and

(¢} the estimated expenditure in-
volved in the removal?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (z) No,
. Sir,

(b) and (¢). Do not arise.

ScHEDULED TRIBES (LITERACY)

*1484. Shri R. B. Parmar: Will the
“Minister of Home Affairs be pleased
‘to state:

(a) the percentage of literacy
among the Scheduled Tribes in the
.different States; and

(b) where it is the highest and the
Towest? .
The Minister of Home Affairs and

‘States (Dr. Katju): (a) and (b). The
information asked for is mot available

at present.
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Shri Natawadkar: May I know
whether it is a fact that the Govern-
ment of India have declared a war
against illiteracy among the tribals in
this country with the help of the State
Governments? :

Dr. Katju: I thought we were very
peace-loving people. We are trying to
do our best to eradicate illiteracy.

Shri B. S. Murthy: May I know what
steps the Government have taken in
order to assess the illiteracy amongst
the tribal people?

Mr. Speaker: He does not 'want
figures; he wants to know the steps.

Dr. EKatju: I mentioned just now
that schemes have been prepared to
eradicate illiteracy at the earliest pos-
sible time within practicable means.
My hon. friend knows that grants are
made by fhe Central Government and
the State Governments also s
mnnd?s on the %chemes. thProgress de-

very much upon the en
g:nthe State Governments and social
welfare workers.

Mr. Speaker: We go to the mnext
question.
Shri Velayudhan: One question, Sir.

Mr. Speaker: These questions are
beyond the scope of this particular
question.

Shri Velayundhan: It js a very im-
portant question,
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Mr. Speaker: May be; but these are
not within the scope of the question.
Next question.

Shri Velayudhan: It is very im-
portant.

Mr. Speaker: Order, order; it is a
matter of opinion. Next question.

Mapras HAREOUR

*1486. Shri N. P. Damodaran: Will
the Minister of Transport be pleased
to state:

(a) whether a scheme for the ex-
pansion of the Madras Harbour is
under the consideration of Govern-
ment;

(b) if so, what are the salient
features of the scheme; and

(c) whether any amount has been
sanctioned for the scheme and if so,
how much?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a). Yes.

(b) The Scheme consists of two
Stages. The first stage comprises the
following works at an estimated cost
of Rs. 1.15 crores:

(i) Conversion of the North quay
into a general cargo berth plus
a passenger depot;

(ii) Construction of a new collier
berth south of the East Quay
to be called South Quay IV,
and

(iii) Construction of an additional
berth for handling ore and non-
dangerous oils to be called
South Quay III; and construc-
tion of a new spending beach
under South Quays III and IV
and a small reclaimed area for
storing ore between the eastern
breakwater and the Sand
Screen,

The Second Stage contemplates
the construction of a wet dock
capable of accommodating four
ships of 600 ft. in length draw-
ing 30 ft. each and of ancillary
facilities

This Stage of the Scheme is esti-
mated to cost Rs. 4.80 crores.

(c) Yes. Rs. 1°15 crores for Part A
of the Scheme. The expenditure will
be met by Madras Port Trust from
their own resources.

Shri N Damodaran: Is it a fact
that by thls expansion of the Mndras
harbour the world famous Marina
beach is going to be affected adwversely?

Shri L. B, Shastri: That is not our
information.
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Bhri N. P, Damodaran: May I know
whether the work of expandi the
harbour has already commenced

- Shri L. B. Shastri: It has not yet
commenced.

Shri N. P, Damodaran: May I know
how long it will take to complete the
work? There must be a time limut.

Shri L. B. Shastri: I cannot give
precise information on that point. But,
it will be possible to answer that ques-
tion when the work has actually come
menced. .

Shri B. S. Murthy: May I know
whether the hon. Minister is aware that
there was a huge volume of opposition
to expanding the harbour towards the
south in the city of Madras?

Shri L. B. Shasiri: About that, of
course, I cannot say anything. But the
Ports Technical Committee which con-
sidered the requirements for Major
Port development went into this case
and they have made this recommen-
dation and on the basis of that recom-
n:]en%ahnn we propose to proceed
ahead.

Shri B. 8. Murthy: Is the Minister
aware that in the Legislative Assembly
of Madras there was a question raised
on this, and the Government promised
to communicate the views of the Mem-
bers there to the Central Government,
as regards the damage that would be
caused if the port were extended to-
wards the south?

Mr. Speaker: The point is whether
they have received any communication
from the Madras Government as pro-
mised on the floor of the House.

Shri L. B. Shastri: I do not know
?hhnu}tthat' but I am prepa.red to look
to

Shri A. M. Thomas: May I know
whether the development scheme of
the Cochin port is inter-connected with
the geve]npment scheme of the Madras

Shri L. B. Shastri: I do not think
it is inter-connected. They will be ex-
tended and improved separately.

ernment aware of an equally very
strong opinion that the Madras harbour
is not able to accommodate all the
vessels calling and so it is absolutely

necessary , to extend the har
Spul:er Order, order; it is only,
giving information. .
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Shri S. C. Samanta: Is the scheme
being executed according to the recom-
mendations of the Major Port Develop-
ment Board or has it been altered?

Shri L. B. Shastri: So far as I am
aware, it is being implemented in ac-
cordance with the recommendations of
that Committee.

Mr. Speaker: We will go to the next
question.

TELLICHERRY-MAKUT RAmLway LINK

*1487. Shri N. P. Dameodaran: K Will
the Minister of Railways be pleased
to state: _

(a) whether there was any propo-
sab to connect Tellicherry by rail
with Mysore through Coorg;

(b) if so, why it has not been taken
up;

(¢) whether the attention of Go-
vernment has been drawn to the
editorials in the “Mail” of Madras
and the “Mathrabhumi” of Calicut
on the need for such a railway line;

(d) whether it is a fact that sur-
vey of the proposed line was once
made from Tellicherry to Makut; and

(e) if so, the reasons for not pro-
ceeding further in the matter?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.
b) Adeguate justification could not
he(fgund ‘igr the construction of the line.
¢) In the absence of the date of
publication, it has not been possible to
trace out these editorials.

(d) Yes.

(e) After examination of the suivey
reports it was at the time decided to
shelve the project on financial grounds,
The area is at present well served by
roads on which buses ply.

Shri N. P. Damodaran: In view of
the changed circumstances existing to-
day. may I know whether Government
propose to reconsider the question of
linking Tellicherry with Mysore?

Shri L. B. Shastri: No, Sir.

Shri M. S. Gurupadaswamy: May 1
know whether Government is aware
that there is greater traffic  between
Mysore and Tellicherry via Coorx’

Shri L. B. Shastri: Well, the hon.
Member may be knowing about it better
than myself.

Shri Nambiar: In view of the fact that
the route between these two places
passes through hilly tract and the hill
produrts have to be taken to the cities
and ports, may I know whether the
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Government would consider the matter

‘again in view of the changed situa—

tion?

Mr. Speaker: Order, order. These
are all giving information and making
suggestions.

Shri Velayudhan rose—

Mr. Speaker: Does he really want
any information or has he only got
some more arguments to advance?

Shri N. P. Damodaran: May I know
whether the Government is aware of
the fact that such a line is very neces-
sary for the agricultural and industriat
development of Malabar, Coorg and a
portion of Mysore?

Mr. Speaker: Order. order. T am
sorry I cannot allow these questions.

TAP1OCA

*1489. Jonab Amjad Ali: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Tapioca has been ex—
perimented as a substitute of rige;

(b) whether it was first experi-
mented in the State of Travancore-
Cochin and with what results; :

(c) what are the different
preparations from Tapioca;

edib'e

(d) whether it is beinz experi-
mented in Assam and with what
result;

(e) whether Government propnze
to extend the same- to other States
as well; and

(f) what aid for this experiment
the Governments of Assam and Tra-
vanctore are getling annually from the
Government of India?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, certain
experiments have been carried out by
the Food Technological Research Insti-
tute Bangalore, of the Council of S :ien-
tific and Industrial Research.

_(b) A small experimental demonstra~
tion plant was put up in Trivandrum
early in 1951 for showing the method
of production of synthetic grains using
tapioca as the raw material. It is

that while some persons liken
the product, there were others who aid
not care for it. The results are, there-
fore, inconclusive.

(c) Dry chips. tapioca starch or
flour, tapioca suji, sago.

(d) No.

(e) No.

(1) Nil
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- Jomak Amjad All: With regard to
the answer to part (a) of the question
‘may 1 know whether any chemicai
analysis has been made in order to
ascerfain the food value of tapioca?

Shri Kidwal: Yes, Sir.

Jonab Amjad Ali: What is the re-

sult? What relation does it bear ‘o
Tice?

Shri Kidwak It is claimed, and
analysis also shows, that it has got as
high nutritive value as rice.

Kumari Mascarene: May 1
know the cost of producing 1 lb. of
synthetic rice from tapioca?

‘Shri Kidwai: Well, I have no infor-
mation about that, but I can supply
the information if a question is put.

Eumari Annie Mascarene: Is the
hon. Minister aware that Travancoreans
relish pure tapioca better than this
synthetic rice?

Mr. Speaker: The
taken.

Shri Punnoose: May I know whether
the Government of India has advised
Travancore-Cochin not to allow tapioca
10 be transported from Travancore-
Cochin State?

Shri Kidwai: I will consider the
suggestion.

Shri 5. V. Ramaswamy: Has synthe-
tic rice been produced in marketable
quantities?

Shri Kidwai: No, Sir.
" PowER LIFT IRRIGATION

*1491. Jonab Amjad Ali: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of States which
have siarted- power lift irrigation;

(b) the aid each of such States is
now getting from the Government of
‘India on account of this; and

(¢) to what other States the Go-
vernment of India propose to extend
the same?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b).
Power lift irrigation is now in vogue
ir. all the States. A statement showing
the finanecial assistance so far given to
States during 1952-53 for power lift
irrigation is placed on the Table of
the House [See Appendix VII, annexure
No. 32.]

(c) Requests for financial assistance
from other States will be considered,
when received.

information is
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Jomab Amjad Ali: Has the Govern-
ment received any representation frem
the Government of Assam in this res
pect?

Shri Kidwai: Assam has been given
some grant.

Shri B. 8. Marthy: Has the Govern-
ment of Madras sent any application
with respect to Madras?

Shri Kidwai: Madras is also on the

list of States which have treceived both
the grant and the loan.

MADURA-BODINAYAKANUR RATLWAY LINE
*1493. Shri K. S. Gounder: Will the
Minister of Railways be pleased to
state:
(a) whether the work of restora-

tion of the dismantled Madura-
Bodinayakanur Railway Line
been taken up;

(b) if so, at what stage the work
stands at present; and

(e) when is it expected to be com-
pleted?

The Minister of Railways and Trans-
port .(Shri L. B. Shastri): (a) Yes.

(b) Preiiminary works for restora-
tion of the line were commenced 1n
October 1951 and are nearing comple-
tion. Actual linking of the track is
expected to be commenced by 15th
July 1952.

(¢) The work of restoration is expect-
ed to be completed during 1953-54.

Shri Kandaswamy put @ Qquestion’
in Tamil.

Mr. Speaker: I am going to the next
question. He may give a translation
of his guestion.

Shri Nambiar: I will translate it.

Shri C. R. Narasimhan: May I trans-
late it?
Mr. Speaker: No, no. Next gquestion.

PotATO CULTIVATION

*1494, Shri Mupniswamy: Will the
Minister of Food and Agriculture be
pleased to state: )

(a) how many acres of land were
under potato cultivation during the
year 1951-52;

(b) whether there will be zny in-
crease during the .n:urrent vear; and

(c) if so, to what extent?

The Minister of Food and Agrical-
ture (Shri Kidwai): (a) to (c). The
1951-52 Fin#l Estimates of Potato are
scheduled to be released in October
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1952, and the sowings of 1952-53 crop
are due to start in October-Novembher
1952 only. Therefore, neither the
1951-52 estimates have been finalised
nor can it be said at this stage as to
what the acreage in 1952-53 will be,

According to the 1951-52 First Esti-
mate of Potato, the acreage under the
crop was 523 thousand acres and this
was 5.000 acres more than the 1950-51
First (Adjusted) Estimate.

Shri M. Islamuddin: May I know
which State produces the largest quan-
tity. of r-‘atoes and which State the
best quality?

Shri Kidwai: I have not got the
figures State-wise, but I think Bihar
produces the largest quantity.

Shri Muniswamy: May I know what
steps are being taken by Government
to ingrease its cultivation?

Shri Kidwai: With regard to potatoes.
there is no difficulty in getting any
quantity in the market. The problem
is of improving the quality. Gowvern-
ment have got research institutes for
this purpose and they have adopted
warious measures to help the cultivator
to produce better quality of potatoes.

Mr., Speaker: The question hour is
over.

Short Notice Question and Answer

IMPROPER STORAGE OF FOODGRAINS IN
BomBay

Shri Pataskar: Will the Minister for
m_nd Agriculture he pleased to

(a) Whether it is a fact that consider-
able portion of American wheat un-
loaded in Bombay is being damaged
owing to improper storage and the
heavy rains in Bombay; and

(b) if so. what action is being taken
or has been taken to prevent this
damage and for proper storage?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). On
the 13th June 1952 when during onc
hour there was a heavy downpour of
4} inches, water percolated through the
roofs .-m§a valley gutters of the Sewri
godowns ‘and affected the bottom layers
of the stacks inspite of the bags being
covered by tarpaulins. The wet grain
is being reconditioned but it is estima-
ted t'hatdamgedm 60 ;&ns of grain will
remain ¥ L s godown which
had to be used owing to severe pressure
on godown space has since been vacated.
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The hon. Member is aware of the
heavy pressure which has been put on
the storage available to the Ministry
of Food and Agriculture. A very large
amount of additional godown storage
space has had to be hired or acquired.
Some of these godowns needed repairs.
Every effort is being made to carry out
effective repairs. [ have appointed a
Panel of Storage experts to go round
the godowns where large guantities are
stored to help in the: immediate im-
provement of storage conditions.

Shri Pataskar: Were these godowns
repaired just before the monsoons?

Shri Kidwai: They were hired or

.acquired just before the monsoons.

Shri Joachim Alva: Is it true that
three new godowns were ordered to be
constructed under the orders of your
predecessor, and were they not ready
for goods to be stored therein?

Shri Kidwai: It is true that when
we found that we would have a larger
stock than our storage capacity could
accommodate, some godown space was
hurriedly hired or acquired and new
construction was ordered fcr three go-
downs. )

Shri Dabhi: Were these hired go-
downs properly inspected before food-
grains were stored therein?

Shri Kidwai: We had not much
choice and whatever we could get we
had to acquire with the hope that we
would be able to repair and put them
in good condition for storage.

Shri §. 8. More: May I know what
Em:hs total quantum of the damage
el

‘Shri Kidwai: I have said it is about
60 tons.

Shri B. 8. Murthy: May I know,
Sir, whether the authorities concerned
have been negligent in this matter to
any degree?

Shri Kidwai: I have explained that
owing to pressure, we had to acquire
certain godawns, and we had to accept
them in whatever condition they were.
These godowns, most of them, are
working satisfactorily, but as I have
said, a party of experts is going round
seeing every godown, every storage, to
see what can be done.

Shri B. S. Murthy: My question is
not that.

Mr. Speaker: He has explained that
circumstances had forced them to take
whatever they could get. There was
no choice for them. That is what be
said in the first part of his reply.
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Shri B. 8. Murthy: May I know

whether those concerned anticipated
the downpour of rain and whether
there has been any negligence?

Mr. Speaker: Order, order. His
question was with reference to negh-
gence. He is now putting it a litt.e
differently.

Dr. Ram Suobhaz Singh: Was it not
possible for thé Government to get
these 60 tons of wheat Cisiributed
ampng the people on .,he day it was
drenched by water?

Shri Kidwai: After the heavy down-

pour, the godown was immediately-

inspected, and it was found that all of
them was not damaged. The water
came from below and damaged some
wheat. The wheat so damaged was
immediately taken out.

Shrimati Jayashri: May I know Sir
whether this damaged wheat was in a
fit condition for human consumption.

Bhri Kidwai: That portion which
was fit for human consumption was
taken out. and after being dried, was
distributed. Sixty tons have been
found to be unfit for any use.

Pandit Thakur Das Bhargava: What
is the amount of grain stored in
Bombay?

Shri Kidwai: I will require notice
for it.

WRITTEN ANSWERS TO QUESTIONS
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The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The

expenditure during 1951-62 booked so
far, is Rs. 2,35,28,000
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(b) Details of the principal items of
amenities provided during 1951-52 are
given in the Pamphlet ‘Towzrds Better
Conditions of Travel’ circulated to the
Members of the House with Budgst
Papers.

(c) Provision of sheds over passenger
platforms is treated as a passenger
amenity but provision of new
passenger platform in an existing
station is not classifled as such. Exten-
sion, raising. widening and surfacing
of existing passenger platforms. how-
ever, come under the ecategory of
passenger amenity works,
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The Minister of Railways and Trans--
port (Shri L. B. Shastri): (a) About
4,600 in Inter and about 12,400 in III.

(b) About 300 Inter Class coaches and
about 2000 Third Class coaches of those-
selected for fitting. It is not proposed
to fit up coaches due scrapping shortly.

(c) The coaches -re fitted up as they
come in for overhaul. In view of the-
shortage, they are not withdrawn from
use only for this purpose. New coaches
incorporate all the features of the im-
proved standard adopted—uviz., 12 fans.
a coach, better lighting and better-
sanitary and other facilities.
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The Minister of Railways and Trans-
iport (Shri L. B. Shastri): (a) 1951
about 20,000 tourists. First four
months of 1952...7,235 tourists.
(b) Attention is invited to the reply
to starred question No. 144 given on
20th February 1952,

(c) The {facilities provided by the
- Government include tourist information
offices, . tourist literature and guide
:services. For the overseas visitors
JArontier formalities havg been simplified
and a Tourist Introduction Card which
is issued to them ensures special assis-
tance in respect of quick customs clear-
-ance, railway reservation and accom-
modation in dak bungalows.

The expenditure incurred on the
Regional Tourist Offices in 1950-51 and
1951-52 is Rs. 1,04,985 and Rs. 1,25,200
- respectively.

(d) No.
RANAGHAT—-LALGOLAGHAT RAILWAY LINE

*1482. Shri T. K. Chaudhuri: Will
the Mirister of Railways be pleased
‘to state:

(a) whether Government have ¢ny
scheme for extending the Ranaghat-
Lalgolaghat Branch line of the Sealdah
Division of the Eastern Railways
beyond Lalgola upto Jangipore in the
district of Murshidabad, \.ge(r]st Bengal
-connecting Jangipore direclly by rail-
with Calcutta;

{b} when the said scheme is likely
to be taken in hand; and

(c) whether Government have
received any representation on the
subject from the local people of
Jangipore?

The Minister of Railways and Trans-
-port (Shri L., B. Shastri): (a) No
such scheme is under consideration.

(b) Does not arise.

(c) No.

Paper MiLLS
*1485. Shri Jhunjhunwala: .(a) Will
-the Minister of Railways be pleased
to s:ate whether Government are
saware, or thelr attention has been
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drawn to the accumulation .of siecks
and reduction in the output of some
of the paper mills engaged the
manufacture of special wvarieties of
papers and boards due to the non~
availability of wagons for the move-
ment of such papers and boards?

(b) What steps have been taken or
proposed to be taken by the Railways
to make available to the mills con-
cerned their minimum requirements
of wagons, so that production can at
least go on unhampered?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) Yes.
Representations in this regard have
recently been received from Messrs.
Rohtas Industries Ltd., Dalmianagar,
and also on their behalf from the Indian
Chamber of Commerce and the Indian
Paper Mills Association, Calcutta.

(b) Being the finished products of
the paper factory, their paper and
boards constitute ‘preferential traffic’
under item 9(v) of the Railway Board's
General Order No. 7, dated 16th Jure
1952 which covers finished products of
certain industries including the Paper
and Straw Board factories. The re-
quirements given by Messrs. Rohtas
Industries Ltd. are for via Waltair to
the South and wvia Balharshah to
Secunderabad (for Mushirabad out
agency) the movements for which are
subjert to limited capacities, shared by
the various types of essential traffic.
The feasibility of accommodating their
trafic to a greater measure than at
present is under consideratlon.

PropucTioN OoF COTTON IN MADHYA
PRADESH

+1488. Shri K. G. Deshmukh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) how many acres of land were
under cotton cultivation in Madhya
Pradesh in 1951-52 season;

(b) the guantity of cotton that was
produced in the same year; and

(c¢) the wvarieties of long staple
cotton that are produced in Madhya
Pradesh?

The Minister of Food and Az'gclll-
tore (Shri Kidwai): (a) 1951-52, Final
Estimates of Cotton are not yet avail-
able. According to the fourth estimate,
the area under cotton in Madhya
Pradesh in 1951-52 was 3,021 thousand
acres.

(b) The guantity produced according
to the Fourth Estimate is 681 thousand
bales of 392 lbs. each of cutton lint.
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(c) H. 420 of Madhya Pradesh Verum
Combodia and Burl.

INTEGRATION OF PosT Orrices
IN RAJASTHAN

*1495, Shri Balwant Sinha Mebta:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that integra-
tion of Post Offices in Rajasthan has
not yet been finalised;

(b)whenltliexpectu!hhm-‘

pleted;

(c) how many post offices there
were before the integration of Post
Offices;

(d) whether they are all intact or
not;

(e) how many new Post Offices have
been opened after taking over them?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.

(b) Does not arise.

(c) 264.

(d) No, some ex-State Post Offices
which existed side by side with Indian
Union Post Offices have been closed.

(e) 285 rural and 8 urban.
sfr HE TeH- U=
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The Minister of Food and Agricul-
ture (Shri Kidwai): Statement I show-
ing the average yield per acre of dif-
ferent crops of each State during the
last 4 years is placed on the Table of

the House, [ See Appendix VII,
annexure No. 33.]

FOREIGN PLANTATIONS

342. Shri Datar: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the number of plantations be-
longing to foreigners in the States of
Mysore, Coorg, Madras and Travan-
core-Cochin;

(b) the total average and value of
these plantations;

(c) the capital invested by them in
each of the above States; and

(d) whether receive any
special treatment at the hands of the
Government of India?

138 PSD.
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The Minister of Food amd Agricul-
ture (Shri Kidwai): (a) to (c). A
reference is invited to the reply given
to Starred Question No. 151 on the 23rd
May, 1952.

(d) No, Sir.

QUARTERS FOR RAILWAY StAFy

343. Shri M. Islamuddin: Will the
Minister of Railways be pleased to
state: .

(a) the number of existing quarters
for the Railway staff at !fe.tlhar

(b) the number of quarters neces-
sary to accommodate the existing
staff;

(c) the number of quarters propos-
ed to be provided;

(d) whether the consiruction work
has been taken up;

(e}].tso when it is likely to be
rompleted

The Minister of Railways and Trans-
port (Shri L. B. Bhastri): (a) 1166.
(b) 3409, if every railway employee
be given a quarter. Certain
m.l.mber of staff have their own arrance-
ments and do not need railway
quarters.

(c) Construction of 74 quarters was
provided in 1951-52 Programme. 70
unats have been programmed for cons-
truction during 1952-53, and the cons-
truction. of 50 units is proposed to be
provided in 1953-54 Programme,

(d) and (e). Construction of T&
quarters programmed for 1951-52 is
nearing completion. The gquarters pro-
grammed for the current year are
exp;cted to be ~ompleted by 31st March
1953.

“Grow MoRE Foop” CAMPAIGN

ri S. C. Samanta: (a) Will
the Minister of Food and Agriculture
be pleased to state what amount was
sanctioned to carry on the “Grow
More Food™ Campa:g'n in 1930-51 and
1951-52?

(b) Was the whole amount spent?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) Rs. 14.87
crores as loan and Rs. 10.37 crores as
grant during 1950-51 and Rs. 10.95
crores as loan and Rs. 7.45 crores as
grant during 1951-52.

(b) This information is lwt yet avail-
able. It can, however, presumed
that a substantial port:on of the
amounts sanctioned was spent by the
State Governments:
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MEepIcAL INSTITUTIONS

345, Shri M. Islamuddin: Will the
'!faiﬁster of Health be pleased to

(a) the amount spent by the
Central Government on medical insti-
tutions during last three years
(year-wise);

(b) the amount contributed to each
State for medical education during
last three years; and

(c) the number of medical institu-
tions in India?

The Minister of Health (Rajkumari
Amrit Kaur): (a) On the assumption
that information is in respect
of medical educational tutions only,
a statement giving the required infur-
mation is attached. [See Appendix
VIII annexure No. 34.]

(b) Nil.

() A list of medical educational
institutions in India is attached. [See
Appendix VII, annexure No. 35.]

Vacancies 1N Ranmway III SERvVICES

346. Shri P, L. Eureel: Will the
22‘:.1“‘“ of Railways be pleased to

1952 Written Answers 1604

(a) the total m of vacancies
in Class III services that occurred

during the year 1951 on the Railways;

(b) the number of vacancies filled
by Scheduled Castes, Scheduled Tri-
bes and Anglo—Indam

{c) the m:m‘bar of quota of reserved
Hitias Tntionet o Pt by
mentione par above
brought forward from the previous
year;
(d) the number of candidates who
applied for the same;

(e) the number of the candidates
selected of the communities mentioned
in part (b) above; and

(f) if the number of selected candi-
dates was less than the quota reserv-
ed were the Organisations represent-
ing the Community asked to supply
candidates as required under the
Home Ministry’s order, if not, why?

The Minister of Railways and Trans-
port (Shrl L. B. Shastrl): (a) to (1).
The information is being collefted and
will be laid on the Table of the Haual
in due course.
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Thrr House met at a

b

HOUSE OF THE PEOPLE
Friday, 4th July, 1952

of the Clock
[MR. SPEAKER in the Chair]

QUESTIONS ANLC ANSWERS
(See Part I)

9-20 A.M.

ELECTION TO COMMITTEES

CENTRAL ADVISORY BOARD oF
ARCHAEOLOGY.
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[The Minister of Edmumm'm
Resources and Sciemtific -

(M.al.nhm. Azad): I beg to move:

“That this House do proceed to
elect, in such manner-gs the Speak-
er may direct, three members from
the House of the People to serve on
the Central Advisory Board of Ar-
chaeology constituted by the Gov-
ernment of India.”]

Mr. Speaker: 'fhg question fis:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, three mem-
bers from the House of the People
to serve on the Central ‘Advisory
Board of Archeeology constituted
by the Gévernment of India.*

The motion was ndopted
80 PS.D

Quarter Past Eight

3214°

Ayl Inpia CoUNCIL POR TECHNICAL
EpucaTION
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[Maulana Aszad: I beg to move: '

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two mem-
bers from among themselves to
be members of the All India
Council ifor Technical Education
for a term of three years ending
the 29th April, 1955."] -

Mr, Speaker: The question is:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to be
members of the All India Council
for Technical Education for a term

of three years ending the 29th
April, 1955.™

The motion was adopted.
COURT 'Or ALIGARE MUSLIM UNIVERSITY
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[Maulana Aszad: I beg to move:

“That in pursuance of item
(xviii) of Clause (1) of Statute B
of the revised Statutes of the Ali-
garh Muslim University, this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to be members of the Court of the

Aligarh Muslim University for a
period of five years.”]

Mr. Speaker: The question is:

“That in pursuance of item
(xviii) of Clause (1) of Statute 8
of the revised Statutes of the Ali-
garh Muslim University, this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to be members of the Court
of the Aligarh Muslim University
for a period of five years.”

The motion was adopted.

Courr or Banaras Hinou UNIVERSITY
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Manulana Azad: 1 beg to move:
“That in pursuance of item
(xvii) of Clause (1) of Statute 14
of the revised Statutes of the
Banaras Hindu University, this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to be members of the Court
of the Banaras Hindu University
for a period of five years.”]
Mr. Speaker: The question is:
“That in pursuance of item
(xvil) of Clause (1) of Statute 14
of the revised Statutes of the
Banaras Hindu Unlversity, this

House do proceed to elect in such
manner as the Speaker may direct,

No. 2 Bil

two members from among them-
selves to be members of the Court
of the Banaras Hindu University
for a period of five years.”

The motion was adopted.
INDIAN CouNciL or MEDICAL RESEARCH

The Minister of Health (Rajkumari
Amrit Kaur: I beg to move:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to sit on
the Governing Body of the Indian
Council of Medical Research ™
Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to sit on
thre Governing Body of the Indian
Council of Medical Research.”

The motion was adopted.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary, in
connection with the following Com-
mittees:

Date for Date for
nomination election.
1. Central Advikory)

Bourd of Arch- |

acology
2. All India Council

for Technical Edu- }7-7-1952 10-7-1952

cation
3. Court of the Ali-

garh Muslim Uni-J

versity

¢. Court of the
Banaras Hindu
University

5. Indian Council of
Medical Reseurch

The nominations for these Com-
mittees will be received in the Pal:_].ia-
mentary Notice Office upto 12 rnoon
on the dates mentioned for the pur-
pose. The elections, which will be
conducted by means of the single
transferable vote, will be held in the
Deputy Secretary's Room (No. 21) in
the Parliament House between the
hours 10-30 A.M, and 1 P.M.

] 8-7-1952 11-7-1952

APPROPRIATION (RAILWAYS)
NO. 2 BILL- '
The Minister of Railways
Transport (Bhri L. B, Shastri): I be
to move®*:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli- |
dated Fund of India for the |
service of the financial year 1952-

!

*Moved with the recommendation
of the President.
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53 for the purposes of 'Rail’?'ays,
be taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1852-53 for
the purposes of Railways, be
taken into consideration.”

In this respect, 1 have practically
clarified the position yesterday. There
are no points that have been received
or suggested to me for consideration,
so far as this Approfsriation Bill goes,
though there are points in respect of
the other Bill. I shall deal with them
and dispaose of them when the other
Bill is taken up. )

Shri 8. 8. More (Sholapur): Sir,

yesterday, when you were pleased to
restrict the scope of the discussion on

tlre Appropriation Bills, you were also

pleas to refer to the practice of
the House of Commons, May I bring
to your notice the practice which pre-
vails in the House of Commons, and
which has been described in this
booklet House of Commons at Work
on page 2097

Mr, Speaker: I am thankful to the
hon. Member for inviting my atten-
tion to some booklet which is refer-
ring to that. I can assure him that
the practice in the House of Com-
mpns has been studied by me and all
the Officers of the Parliament Secre-
tariat in greater detail, and the
debates of Parliament will show to
him, if he studies them, instead of
making a mere reference to some
little booklet, that the practice as
mentioned by me is the correct
practice. But, I may also mention to
him one point[that though the practice
in the House of Commons will certainly
be a very valuable guide, I do not
think, in all matters of details also,
we need necessarily bind ourselves

\ the House of Commons practice.

i so far as the practice represents

tneral principles, we

tcause they show
auman experience and the result of
.the working of democracy for a pretty

long time. But there too, the practice.
is changing from year to year as,

circumstances change. In this light, I
do not think we need go on the basis
of th'gl practice in the House of Com-
mons.’ The chief' and principal point
is. as I said yesterday, that usually
we have no - repetition of the same
debate. It is therefore that I said that
it any new polnts of public importance
hich were not discussed previously
re going to be discussed, then matters
nd on a different footing. The
ints -are not merely to be different
ints of details, but generally points
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the result of -
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of public importance. I stated that
yesterday very clearly, and specifically
requested Members of the Opposition
to state their points. In pursuance of’
that, they have already stated the.
points. I believe, the hon. Member
who now wishes to raise this point
on the Railway Appropriation Bill is
also a signatory to that. Naturally,
the presumption is—or rather the
fact is—that so far as the Railway
Appropriation Bill is concerned, they
have no points which they wish to
discuss, as they have not intimated
any to me. I really do not see what
now the point is in again raising this
point of order or information,

Shri 8. 8. More: May I make one
submission, Sir? As a matter of fact,
I am interested in having the liberties
or the freedom for discussion accord-
ing to the rules which have been
framed in the Constitution, One of
the articles refers to the Appropriation
Bills and there is also another rule in
the Rules of Procedure, which do not
mention any such restriction on the
right of the Members to discuss the
relevant points. Even in the House of
Commons, the members are allowed to
discuss the relevant points without
any insistence by the Speaker that
new points should be mentioned. I
am only therefore asking you to allow
a discussion on those points. I am
only academically interested In the
principle, not that I am going to parti-
cipate in the discussion. Chiefly, I am
academically interested in seeing that
our rights should be clearly defined
for the purpose of our future guidance.

Mr. Speaker: I do pot think any
further discussion on this point is
necessary. I am not so much interested
in the academic discussion of
problems. I feel interested in
a fair and equitable opportunity
being given to every Member of this
House to participate in the debate,
and the fullest opportunity of free-
dom of expression and speech. I do
not see how any Member's right is
restricted, if he is told not to repeat
or if he is told that he may not take
an inordinately long time, as if he has
the right to hold the entire House in
detention, because he wants to exercise
his right. I need not go into the
general question, of what the rights
are or liberties are. Hon. Members
will agree that any right of any Mem-
ber has to be so exercised as to allow
an equal right to all other Members.
Taking that into consideration, it is
not possible to allow any discussion
according to the sweet will of an
individual Member. He has to adjust
himself to the convenience of all and
the greatest liberty can be achieved
by soclety only with the greatest
restraint upon an individual Member
in that sense. So, I am very clear on
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[Mr. Speaker]

that point. I have no desire to come
in the way of the liberty of any person,
That is why I sald yesterday that if
there are any important points. 1
should like to know what thgse are,
because after all. the responsibility of
regulating the debate is on the Chair.
An individual Member has no res-
ponsibility in that matter, he only
knows hrimself and his arxurnents and
his liberties. But it is the Chair that
has to protect the liberties of all, and
therefore it is necessary that I should
have some information, some inkling
or some knowledge ot the points that
they are going to raise. Otherwise, if
I were not to do that. what will hnp-
pen is that any hon. Member may get
up and say that he has something new
to say. and I must allow him to speak
and by the time he has finished, I will
find that he has merely repeated
what has already happened. It is
because of that kind of waste that this
becomes necessary. I need not refer to
the rules which the hon. Member has
referred to. But I may invite his
attention to rule 279 of the Rules of
Procedure, which says that:

“All matters not specifically
provided in these rules and all
questions relating to the detailed
working of these rules shall be
regulated in such manner as the
Speaker may from time to time
direct.”

It is impossible that there shall be
a detailed code of rules to regulate
every point that arises. Somebody has
to be there to exercise some discretion.
and I believe we need not go here
into those points.

So far as the Railway Appropria-
tion Bill is concerned, the hon. Mem-
ber himself has said that he is not
anxious to take part in the debate and
thrat it is an academic question. I
would grant him that right, but so far
as practice is concerned; I shall stick
to what I have said. I think on the
academic side that oughbt to satisfy
him.

Shri Namblar (Mayuram): Sir, I
have got a fresh point which I wanted
to bring to your notice. It came to
me only- this morning.

Mr. Speaker: Order, order. He need
not mention that point.

Shri Nambiar: I will give you......

Mr. Speaker: Unfortunately, I may
say he is too late. A passenger coming
to the station after the train time
cannot expect the train to come back,
(Interru .) 1 asked vesterday for
notice. 1 am so sorry he is too late.
He will get an opportunity next year.
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No. 2 Bill 3220

Shri Nambiar: In Madras there is a
strike, Sir......

Mr. Speaker: Order, order. May be;
we have noth to do with that at
present. The point should have been
mentioned. It is in the interest of the
House, hon. Members will see that we
lay certain precedents which would be
useful for us as best traditions for
all times. It is not a question of
establishing certain practices, tradi-
tions and conventions for all times to
come. We have to take into considera-
tion the balance of convenience and
inconvenience of hon, Members, 1
quite appreciate the hon. Member may
feel the inconvenience Just at this

_moment, but I am not much impres-

sed by his argument. But whatever it
may be, 1 am putting the motion to
the House. So far as the other Bill...

Shri Nambiar: You promised, Sir,
that if there was a fresh point you
would consider...

Mr. Speaker: No, I did not promise
that. I did not say merely fresh point;
I said a point of importance which
was not discussed before.

Shri Nambiar: It is important, Sir.

Mr. Speaker: Order, order. May be
that is his estimate of it. I have no
knowledge as to how far 1t is impor-
tant, He should have given notice of
it. If he was not there, his friends
were there; and the document which
came to me as containing imporfant
points is a common document, coming
after consultation of all the Members
of the Opposition parties. Now to try
to raise a point like that at this
moment does not really appeal to me.
I would not say anything else now.
(Interruption). He wants to raise a
point which he thinks to have import-
ance, but the Chair does not think so.
He need not waste the time of the
House on that.

Shri Dhnlekar (Jhansi Distt,—
South): Sir, you very kindly pointed
out that the Opposition might put in
any new points which they wanted.
Wil you kindly tell us whether on
this side of the House we have no
O{Jpo;'tunity of putting our point of
view?

Mr. Speaker: Order, order. I think.
Members of the majority party have:
the defenders of their points in the
Government. They need not much
care about it,

Shri K. K. Basu (Diamond Harbour):
Do we take it, Sir, that your decision
will be considered as a precedent on
future occasions?

Mr. Speaker: I believe I am giving
this kind of rulings right from 1950.
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Shri K, K. Basu: The character of
Parliament has changed.

Mr, Speaker: The character has not
changed. It has changed in this sense
only that it is now more representa-
tive of the Indian people. So far ag
the principles are concerned, I do not
think there is any change at all.

Shri H. N. Mukerjee (Calcutta
North-East): I have made a very
cursory search of the rules and I find
that rule 192 says that the procedure
in regard 1o an Appropriation Bill
shall be the same as for Bills generally
with such modifications as the Spegker
may consider necessary. I would sub-
mit, Sir, that the principle is that the
same procedure should apply in the
case of Appropriation Bills unless, of
course, the Speaker, for some
extremely important censiderations,
thinks it necessary to stop the debate,

Mr. Speaker: I quite agree with that
position, and I think that any discus-
sion on the Appropriation Bill, unless
points are fresh, will be useless waste
of time. It is a very important con-
sideration, and the Chair has its own
right of discretion vested in it under
the rules, to make such modifications
as it thinks fit. The procedure in the
case of a Bill will be that first there
will be the consideration motion; then
there is the second or clause-by-clause
reading, and then there is the final or
third reading. There the procedural
part, so far as that rule goes, ends.
The other part is the part of allowing
discussion. Now, there too. even in
ordinary legislation the Speaker has
got the power to stop the discussion
in case he finds that there has been
sufficient discussion. Then there is
the closure move and hon. Members
know that, Though there is usually
no time-limit so far as legislation is
concerned, it is not abgent, The Chair
has got the discretion of accepting the
closure and, of course, the House may
vote upon it. So I need not dilate on
that. I am going to follow this pro-
cedure, that I shall put the motion
before thé House and I shall im-
mediately proceed to take votes on
this without any discussion on any of
the motions. That is the precedent, as
I said, even in Western Parliaments
and we have been following it here
for the last three years.

So far as the other Bill is concerned,
the Appropriation Bill in respect of
the other Demands for Grants, I have
received the points which the hon.
Members have given to me and when
that Bill comes, I will state to the
House what my views on those are
and then I shall hear again if they
want to say anything—not on the
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procedural part of it. Now, without
disclosing, of course, all the details I
may . only state that there are some
points that are raised therein which
are really important, and I do feel that
they were not discussed in the 18 days’
discussion; and therefore, some time
has to be allowed. But what that time
exactly will be and what those points
exactly will be, I will say when I come
to the second Bill. I am clear about
the first Bill which I will put to the
House now.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1952-
53 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.

Clauses 1 to 3 were added to the Bill.
The Schedule was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri L. B. Shastri: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted,

APPROPRIATION (NO. 2) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move®:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1952-
53, be taken into consideration.”

Mr, Speaker: I will first place the
motion before the House and then I
will state whatever I have to state
about the scope of discussion,

Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con- -
solidated Fund of India for the
service of the financial year 1952-
53, be taken into consideration.”

. In respect of this, I have received
intimation of the points proposed to
be raised. There are in all seven
points mentioned. I shall read them.
so that the House may know what
they are:

*Moved with the recommendation of
the President,
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(1) Grants allocated last year for
8 c p ses (e.g. Malamphura

ject) which were unutilised, sus-
pended and abandoned.

(2) The appropriation of Rs. 30
lakhs for the National Income Com-
mittee, which has so far not reported,
leading to serious interference with
announced plans for reconstruction
and development,

(3) The reported failure of our
foreign loans programme, and the
consequent effect on the economy of
the country, in regard to the ways
and means and the planning budgets.

(4) The recent steps taken to
identify the Administration with the
Congress Party, e.g. the Planning
Commission being present at Congress
Party meetings and Working Com-
mittee meetings, and the constitution
of special group committees of the
Congress Parliamentary Party, at
which officials are present' to take
advice.

(5) Proposed abolition of Standing
Committees of the House.

(6) The Bharat Sevak Sangh, with
possible expenditure of public money,
as an adjunct of thre Party in power,

(7) The appointment of afforesta-
tion officers by the Government, in
the light of the progressive denuda-
tion of forests, with its eflects on crop
acreage and soil erosion.

These are the seven points. There
is another intimation by Shri Guru-
padaswamy. I shall refer to tirat later.

Now, as regards these geven points,
points Nos, (4) and (6) seem to be
allied and I have treated them for all
practical purposes as one point, And
there is a further point—No. 5—pro-
posed abolition of Standing Com-
mittees of the House. These points
were not touched, so far as I remem-
ber, in the discussion during the last
18 days, and I believe they are very
important points on which Parties
should have their say and the Govern-
ment also should have an opportunity
of explaining their position. There-
fore, I would allow discussion on
these, shall I say, two—they are in
fact three, not two; but I will take
thhen as two—points. As regards the
other points, I can say in detail as
to why I reject them, but I need not
take the time of the House in doing

that.
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Shri H. N. Mukerjee (Calcutta
North-East): Are we to understand
that we cannot discuss the subject of
foreign loans?

Mr. Speaker: 1 do not think it can
be touched now. It is not a point
which was not touched at all during
the course of discussions. I know that
hon. Members may like to put their
views pointedly again—as some hon.
Members put it yesterday, “emphasise
a point”"—but we are not here now
to “emphasise” any point. This is the
ruling of the Chair. It may be arbi-
trary, but it is a ruling.

Shri H. N. Mukerjee: The hon.
Finance Minister has made certain
observations in regard to the kind of
foreign assistance we are getting,
which, we feel, ought to be countered,
if it is possible for us to counter it
from the point of view of the Opposi-
tion, and that is an opportunity of
which we can avail ourselves in the
course of the discussion on the Appro-
priation Bill.

Mr, Speaker: The hon, Member will
see that this is not to be taken as an
opportunity to meet every argument
of every other person or Member in
the House. That way again the dis-
cussion will be repeated. But what-
ever that may be, I am not going to
occupy long by giving reasons. In
short, that is my conclusion, un-
fortunately for the hon. Member.

Now, there is the other intimation.
Shri Gurupadaswamy raises three
points: (1) Capital punishment; (2)
Prison reforms; and (3) Delegated
legislation. I am not quite sure—I did
not make any inquiry—but capital
punishment and prison reforms, are
more or less questions for the States.
In any case. I am very clear that
Prisons is not a responsibility of the
Centre, If I am wrong, the hon. Law
Minister will correct me.

The Minisier of Home Affairs and
States (Dr. Katju): You are referring
to capital ‘punishment, Capital punish-
ment anyway is the re_spousibﬁity of
the courts, The law prescribes capital
punishment. It is for tlre Judges to
say whether in a particular case they
will award it or not. The question of
policy for Parliament is whether they
should retain capital punishment as
part of the statute. Neither the State
Governments nor the Central Govern-
ment award capital punishment to
anybody.

Mr. Speaker: My point was whether
it is competent for the State Govern-
ments to legislate on the subject of
capital punishment.
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Dr, Katju: I imagine it is in the
Concurrent List,

i.r. Speaker: I believe there is some
Bill also which has been brought in.
I do not know whether it is a private
Member's Bill.

Bih Hon, Member: Private Member’s
1L

Mr. Speaker: In any case, Mem-
pers will have an opportunity of dis-
-cussing the question of capital punish-
ment if and when that Bill comes up.
We need not take any time now.
(Interruption). Let the hon. Member
not interrupt. Hon. Members should
first hear completely what I am going
to say. I am not going to decide
finally. Before I say that I rule, I
always give an opportunity to hon.
Members to lrave their say.

Shri H. N. Mukerjee: May I make
one last submission, Sir?

Mr., Speaker:

points?

Shri H. N. Mukerjee: The previous
points.

Mr. Speaker: I am afraid that is
closed.

Prison reforms is decidedly a matter
for the States. So far as delegated
legislation is concerned, hon. Members
will see that the Rules of Procedure
provide for a Committee for exami-
nation of delegated legislation, Of
course, this committee is not yet
constituted, but in course of time that
Committee will be constituted. So, far
as these three points are concerned,
either the points are not important,
or we shall be anticipating some
further discussion or some further
action. In that light. I have not
thought it fit to put any of these three
points for inclusion in the discussion
on this Bill.

Shri M, S. G
(Mysore): My first point ‘Capital
Punishment’, Sir, is a Central subject...

Shri 8. C. Deb (Cachar-Lushai
Hills): On a point of order, Sir. What
are the three points?

In respect of these

Mr, Speaker: Order, order. The
expression ‘Point of Order’ is used, it
appears, by some hon. Members in
two senses—‘Point of Information’ is
included in the ‘Point of Order'. There
are three points which he wants to
discuss. They are:

(1) Capital Punishment,
(2) Prison reforms.
(3) Delegated legislation.
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These are the three points which the
Chair is not prepared to accept as
points properly to bg discussed on an
Appropriation Bill.” Members will
remember the occasion in- respect of
wirich these points are pressed. The
points are very important in them-
selves, There is no doubt about it.
But whether they are important points
so far as the discussion on an Appro-
priation Bill is concerned, that is the
question to which our mind is to be
applied. I should like to hear
Shri Gurupadaswamy,

Shri M. 8. Gurupadaswamy: Sir, so
far as capital punishment is concerned,
I feel that it refers to the fundamental
law of the land and it is a Central
subject.

Mr. Speaker: He need not argue
that point.

Shri M. S. Gurupadaswamy: Yes, Sir.
You were kind enough to inform the
House that there will be a Private
Member's Bill on this .matter. But I
do not know whether that Bill will
come up for discussion and how far
the discussion on this point can be
anticipated, I do not understand.

And further, Sir, so far as the point
of delegated legislation is concerned,
you were good enough to say that
there will-be a Committee appointed
in course of time but the appointment
of that Committee I feel does not in
any way prevent us from discussing
the points coming wunder ‘delegated
legislation’. After all the Committee
may be there or may not be there,
But we must agree that it is the
sovereign right of Parliament to go
into this question of delegated legis-
lation because it is very important in
view of the fact that recently there is
progressive decline of parliamentary
control over the executive, And I also
feel, Sir, it is the fundamental right
of the hon. Members present here to
go into this question as it pertains to
the liberties of the people. That is all
my submission, Sir.

Mr. Speaker: Even after having
heard Mr. Gurupadaswamy, I say that
I cannot concur with him. So far as
the present discussion is concerned—
I do not want to rule generally as to
whether the points are important or
winimportant or what their nature is—
the result is this that we shall have
discussion on these three or two points
as I said—if you combine Nos. (4) ,
and (6)—which means “Identification
of the administration witlr the Con-
gress Party" in the two ways that are
stated there and “abolition of Stand-
ing Committees”. Now let us start.
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Dr. Lanka Susdaram . (Visakhapat-
nam): In order to facilitate discus-
sion, so far agreed lists of names from
the Opposition Have been submitted,
But frpm today such a practice may
bot be possible and I hope the
Speaker’s eye will be there to adjust
the debate.

Mr. Speaker: Speaker’s eye has
always been there. It may not be so
watchful in respect of certain Mem
bers as they may desire. That is a
different thing. Although it is the
usual practice to give the lists, the
Speaker is never bound to go by those
lists. They are just for his guidance
afd for his information. But I think
that hon, Members who wish to speak
may attempt just to rise but not stand
all at once and unless called upon by
the Speaker may not begin to deliver
their speeches.

I think a period of two hours, in-
clusive of the reply from the Govern-
ment side to the debate. should be
sufficient for these two points.

Dr. Lanka Sgmdaram: How much
for the Government side?

Mr, Speaker: It is rather difficult
to deflne but we could possibly be
fairly short and the Government must
have at least. I think. one hour .o
explain the position.

Dr. Lanka Suadaram: Any time
limit?

Mr. Speaker: The time-limit |is
12 o'clock and at the end all the motions
will be put to the vote of the House.
Let the hon. Members choose between
themselves. Let them have ane or two
of them to have their fullest say or
let them have half a dozen to have
their say in brief.

10 a.m.

That is an arrangement between
themselves. But so far as the end fis
concerned, we shall take the motions
for voting at 12 o’clock and thus finish
the things.

Shri Syamnandan Sashaya (Muzaftar-
pur Central): Sir. will the discussion
be confined to the Members of one
Party only or......

Mr. Speaker: That is not the idea.
It is not the case that one Party can
make all sorts of allegations and state
facts and the other Party has no right
to reply. Certainly, they will have a
right.[ The discussion on a motion whep
start becomes the property of the
whole House, But the point is that it
is not fair to the whole House that
- only certain Members should hold the
" fleld all the time and thereby take an
advantage of the time-limit to deprive
other people from participation in the
discussion. That is the pointg
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Pandit Thakur Das Bhargava (Gur-
gaon): With your permission, Sir, gaay
I submit that in regard to De ds
we had cut motions and in regard to
$pecific clauses of the Bills we have
got the procedure of amendments.
What will happen here in this case?

Mr. Speaker: As I said, there is
going to be a discussion on the con-
sideration stage of the motion and in
that consideration stage these are thg
two points. Identification of the
administration with the Congress Party
is one. And the second is the abolition
of Standing Cammittees. I think these
points are clear enough and we need
not take any more time of the House
on them,

The Prime r and Minister of
External Af (Shri Jawabarlal
Nehru): May I understand, Sir, if the
only points to be discussed are these
Nos. (4), (5) and (6)? You were good
enough to indicate that Government
may have one hour. So far as I em
concerned, I hope not to take more
than ten minutes or possibly 15.

Mr. Speaker: When I said one hour,
it meant the Government side should
have one hour.

Dr. P. S. Deshmukh (Amravati
East): I say that 45 minutes should
be utilised by us.

Mr. Speaker: That also is to be
adjusted between the hon. Members
and the Leader of the Party.

The points for discussion in respect
of this consideration are: ‘‘Identification
of the administration with the Con-
gress Party with special reference
also to Bharat Sevak Sangh” and “the
proposed abolition of Standing Com-
mittees”. These are the two points.

Shri Gadgil (Poona Central): Is it
the procedure that amendments are
to be moved? .

Mr. Speaker: Hon. Members will
see that just as in the case of Finance
Bill anything would be said by way
of a grievance, in this case also any-
thing can be said but the hon, Mem-
bers should see that they say only
with reference to certain specific
points and not generally. Yes, now let
us proceed,

Dr. N. B. Khare (Gwalior): It is our
bitter experience td see that in this
country Government is thoroughly and
fully identified with the (Congress
Party and to facilitate matters it is
fresh within the memory of many
how the Prime Minister of the Govern-
ment unceremoniously aqusted the
revered President of the Congress from



3229 Appropriation

officer. (An Hon. Member: Who was
ousted?) I feel sorry to say that my
“friend. Mr. Tandon was ousted last
year. I feel sorry that because they
govern the country, the Congressmien,
whether of importance or no import-
ance, by the help of their officials and
by bringing pressure upon them, get
things done according to their ideas.
And I believe, Sir......

Hon. Members: We cannot hear.
Louder please.

Dr, N. B. Khare: 1 believe, Sir, that
to my mind there is strong comparison
between important Congressmen at
this time in our history with the
nabobs or officials of the Britislr East
India Company......

Mr. Speaker: Will the hon, Member
kindly resume his seat? I do not think
it is a matter on which we really want
to have a correct decision or to raise
any heat or- controversy. I am just
watching to see as to how the Con-

gress comes in here or hhow the internal -

administration of the Congress is con-
cerned here. ] wanted to see as to
what his argument is. I would request
hon. Members not to refer to some-
thing which is not quite relevant to
the points that are being discussed. I
do not know on what he is trying to
base his argument., Therefore, I am
allowing just a few seconds or a few
more sentences. But that apart, I will
also remind the hon. Member that the
point at issue is not the Congress
organisation or the Congress partici-
pation in the country outside with
this or that. The principal point is, so
far as parliamentary government is
concerned, whether it is proper for
the Party in power, whether it is the
Congress or the Party whiclr the hon.
Member himself represents or any
other Party for the matter of that, to
associate the administration with its
own machinery in a manner so as fo
influence the whole thing, according
to him. in an adverse manner. That
is the only point to be discussed and
discussed, first, academically and then
in the practical application of the
facts. Therefore, let us ascertain the
facts. That is the real scope. Let us
not raise heat unnecessarily by going
into the Congress administration,

Dr. N. B. Khare: That is exactly
what I have been pointing out when
I compared the present Congressmen to
the nabobs of the East India Company.
That is all. It is patent to anybody.
it is complained of everywhere, in-
cluding the Press. that Congressmen
interfere too much with administra-
tion to the detriment of justice and
fair-play.
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The second poéint is that a new
organisation has been formed under
the name and style of the Bharat

Sevak Samaj. It is supposed to be a

non-political  organisation although
the Communists and the so-called
communalists like me are banned

from it, and it is only meant to carry
on constructive work and to help in
bringing to a successful end the Five
Year Plan. In the first place, I should
point out that to say that it is a non-
political organisation is itself politics
of a high order. It is founded, spon-
sored, managed, ruled and bossed over
by Congressmen—it can never be a
non-political organisation. I have a
shrewd suspicion that this organisa-
tion is brought into being simply be-
cause the Government or the Congress
High Command realises that the old
Congress organisations are now get-
ting out of gear and are getting rotten
from internal dissensions. They will
not be useful for future elections,
therefore, this Bharat Sevak Samaj is
established simply because it should
help in the next elections to restore
the Congress to power., That is my
shrewd suspicion—I may be wrong, I
hope I will be wrong, and I shall then
stand corrected—but that is my shrewd
suspicion, Therefore, it is very wrong
to finance it out of State funds which
are pald by all and éverybody.

[SHR1 PATASKAR in the Chair.]

Shri H, N. Mukerjee: I find myself in
a very difficult situation because even
though we have got rather used to-
the lash we receive occasionally from .
the Speaker's rhetorical whip, I was.
not quite prepared to be so tied hand .
and foot as it were when we were dis-
cussing the Appropriation Bill. Any-
how, since we have to speak under
certain limjtations I wil] try to do what\
I can and{I shall have to forego the
temptation df referring to the speech,!
the rather delicious speech but some-
what reminiscent of the curate’s egg,
which was good in parts, which was
delivered py the hon. Finance Ministe
yesterday,| I shall have to forego the
terpptation of referring to certain -
points which he had made and which
I had hoped I wouid get an opvor-
tunity to attempt to counter, I shall
therefore confine myself to the points
which the Speaker has reserved for
our consideration.

I would say first of all, that we on
this side of the House take a very
serious view of the reported decision
of Government to abolish the Stand-
ing Committees which have been
asscciated with the different Depart-
ments. We take a very serious view
of it because we do not think it is a
purely routine matter of ho particular
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gsignificance. We are afraid it is con-
nected with certain fundamental
policies which this Government is
going to pursue and those policies we
fear are not to the benefit of this
country. Now, the idea of the associa-
tion of Members on these Standing
Committees certainly is that Members
of Parliament of different persuasions
have an opportunity of getting to know
how the administration is run and to
offer their suggestions if they have any
in regard to the improvement of the
administration. But the position as
now adumbrated is this that except in
80 far as the Estimates Committee and
the Public Accounts Committee give
" us some little chance, the Opposition
will have no other opportunity of
getting to know those elements about
the administration which it is impor-
tant that we should know if we are
going to make any constructive con-
tribution to the discussion in this
House. .

As far as I am concerned, I have
certain rather serious apprehensions
because I feel that this exclusion of the
Members of the Opposition from some
knowledge of the inner working of
the administration is linked up with
certain policies which the Government
is pursuing, policies which were pre-
viously characterised as indicative of
our Government's unfortunate sub-
servience to certain interests abroad.
1 wish in this connection to draw the
attention of this House to certain pro-
visions of the Mutual Security Act
which was passed in the United States
. of America which is extremely re-
" levant for our purposes because the
Indo-American Technical Assistance
Agreement is conditioned by the pro-
visions of the Mutual Security Act.
As ] had said before, it is openly
stated in that Mutual Security Act that
the object of American assistance to
different countries is to promote the
foreign Policy of the United States and
there are provisions to which I shall
draw your attention, Sir, in the Mutual
Security Act which say very openly
that assistance is not going to be offer-
ed to countries which behave in a
particular manner. I fear that the
Governmernt of our country has got
an idea that the Opposition, in spite of
Mr. Chester Bowles, includes un-
fortunately a certain number of un-
desirable people and there is a fear
in the minds of Government that if
these undesirable people have an
access to the inside functioming of
the administration then that would be
a matter of which serious notice would
be taken by the Government of the
United States and the assistance to
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which we look forward, on which we
have pitched our hopes in such pathetic
fashion, as the hon, Finance Minister
did in his Budget speech, would no
longer be forthcoming. I would like to
refer to section 511, sub-section (b) of
&e Mutual Security Act which reads
us:

“No economic or technical assis-
tance shall be supplied to any
other nation unless the President
finds that the supplying of such
assistance will strengthen the
Security of the United States and
promote world peace, and unless
the recipient country has agreed
to join in promoting international
understanding and goodwill and in
maintaining world peace and to
take such action as may Ln: mu-

tually agreed upon............

Please note the word ‘“mutually”—
B vesaansans to eliminate causes of inter-
national tension.” :

This is a provision in that Act which
is the sheet-anchor of the entire
assistance programme of ‘the United
States of which we have rushed to
take advantage in this country. And
this provision proves beyond the
slightest possibility of equivocation that
the assistance we are getting is an
assistance with very definite political
strings. We have to mutually discuss
things with the United States. other-
wise assistance will not be forthcoming.
There is also another paragraph to
which I should like to draw the atten-
tion of the House.

Mr. Chairman: May F draw the
attention of the hon. Member to the
fact that the discussion is confined
only to two points. Of course, he has
made an attempt indirectly to say why
Standing Committees are abolished,
but I think he should not go too far
into the details of the agreement and
all those matters.

Shri H. N. Mukerjee: My point is
very clear and that is this. It is only
on account of certain commitments
which unfortunately our Government
has made with the United States that
I fear, 1 apprehend—if my apprehen-
sions are wrong, I would like to be
corrected—that we are excluded from
the opportunity of work on the Stand-
ing Committees which are going to be
abolished.

Mr. Chairman: That point has
already been made by the hon.
Member. But to go into details of
that agreement, I think would not be
warranted when our discussion is con-
fined to these two points.
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Shri H. N. Mukerjeer If it is your
ruling, I shall not go into detalls of
it. But I would like to pass on—it
the hon. Prime Minister or the hon.
Finance Minister wishes—the informa-
tion which [ have in my possession
which is absolutely authoritative, in
regard to the provisions of the Mutual
Security Act and I hope that the
House will take, note of the Mutual

Security Act.

We take, therefore, a very serious
view of the abolition of the Standing
"Committees because it denies the
Opposition an opportunity of getting to
know how the admiinistration functions.

I shall refer next to the other point
which has been permitted for dis-
cussion, namely the Bharat Sevak
Samaj business. It 1s a very good
idea to associate our people with
planning. Actually every time we have
spoken on planning we have said that.
the most important problem which
this country’s Government has to face
is the problem of convincing the
country that the planning is conducted
in their own interests and therefore
they should not hesitate to stint them-
selves, if necessary, in the execution
of these plans. Therefore, the idea of
a Bharat Sevak Samaj is a_very good
thing. But what we fear is that the

Bharat Sevak Samaj is going to be
the Congress

another auxiliary of C
Party. We have found that in the
group discussions that the Congress

Party holds and which are fairly
publicised, members of the Govern-
ment and members of the Planning
Commission take part. As members of
the Congress Party I think they are
entitled to go. But we have found
indications of a close association of
the members of the Government with
the functionaries of the Congress
Party in a fashion which we apprehend
is going to lead to results which we
do not like, as far as the country’s
interests are concerned. In regard to
Bharat Sevak Samaj also, our appre-
hension is that this is going to be
another Congress-sponsored body
whose object would be to carry on
Congress propaganda with the support
of the State's resources.

In illustration of my thesis, I would-
refer to a camp which was recently
held in Khadrala, in Himachal Pra-
desh, for which the Education Ministry
—I challenge them to correct me if I
am wrong—made a grant of Rs. 4,000
to the sponsors of the Khadrala Youth
Camp, which was sponsored openly,
unequivocally by the All-India Con-
gress Committee's Youth Department. I
would refer hon. Members to the
Library of this House where there are

4 JULY 1852

(No. 2) Bill 3334

copies of the Congress Sandesh where

ere are copies of the Hindustan

imes, a Birla paper, where open
statements are made and articles
written by spokesmen of the Congress
Party that the Khadrala Youth Camp
was sponsored by the All-India Con-
gress Committee’s Youth Department.
Moneys belonging to the Government
of this country, that is moneys paid
by the people of this country, have
been spent for the running of this
Khadrala Youth Camp. The camp as
such has possibly done good work. I
am not concerned with that, but here
is an indication of the way the wind is
blowing. If the Khadrala Youth Camp
which is a Congress-sponsored organi-
sation can get assistance from the
Government in this fashion, is a rather
surreptitious fashion, we do not know
how thre Bharat Sevak Samaj is going
to function later,

I do not wish to say hard words, be-
cause the hon. Prime Minister has
been a fighter in the cause of anti-
fascism. But the formation of this
Bharat Sevak Samaj reminds us of the
formation of bodies like Storm Troop-
ers and similar organisations and we
do fear that this kind of thing is going
to lead to results which are extremely
detrimental to the interests of the
country. I am sorry, Sir, I cannot go
into details, because you will pull me
up, but I would like to say with all the
emphasis that I can ocommand that
these straws in the mind are extreme-
ly dangerous and the abolition of the
Standing Committees, the exclusion
of the Opposition from any participa-
tion and opportunity of getting
acquainted with the working of the
Government and the proposed forma-
tion of the Bharat Sevak Samaj in
the face of what has been done in the
case of the Khadrala Camp are ex-
tremely dangerous symptoms of whicn
the country should be aware in time.

Dr. Lanka Sundaram: I should like
briefly to address myself to the ques-
tion of the Bharat Sevak Samaj and
the Standing Committees. On the 12th
of June the hon. the Leader of the
House while replying to the debate on
Demands of the External Affairs
Ministry made a statement that it 1s
eventually for this House to decide the
question whether or not the Standing
Committees of the various Ministries
should be continued. Speaking from my
place ir the Opposition, it occurs to me
that every procedural and constitu-
tional assistance should be made avail-
able to Members of the Opposition to
come to grips with the activities, the
day-to-day working, of the various
Ministries of the Government of
India. There are no ideological or
other considerations for me to say
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[Dr. Lanka Sundaram] .

this. But it occurs to me that with-
out same sort of continuous cantact with
the working of the machinery of
Government, it will not be possible for
most of us on this side of the House
to be able to make any useful contri-
bution,

After all parliamentary government
is government by discussion—I am
not going into the larger issues—based
on competent knowledge of details. we
want that access, and I dare say there
would not be any suggestion on the
part of my hon. Iriends opposite that
most of us on this side would not be-
have responsibly, or would not keep
the secrets. In fact, Sir. I was heart-
ened from the little experience we
had only a couple of days ago when
the Prime Minister called a few of us
for an informal discussion, and I am
very happy to say this now on the
floor of the House that no informa-
tion—there was quite a bit of it con-
fidential and secret—has leaked out to
the press. I would like these ques-
tions to be judged from this little ex-
perience which has heartened me as
a Member in the Ovposition.

feel, without the continuance of
the Standing Committees, at any rate
as far as the major Ministries are
concerned, it will be extremely difficuls:,

and it would constitute a handicap i0-

most of us here on this side of the
House to intelligently and eflectively
participate in the discussions leading
to the improvement of the administra-
tion of this country. As one who
raised this question on the 1lth of
last month as regards the Standing
Committee for External Affairs. 1 feel
1 should make these few observations
purely from the procedural point of
view, in order to assist Members of
the Opposition to discharge their
duties noi only to this House, but also
to their constituencies, and also to
assist, wherever possible; the Govern-
ment, for the time being, in the
administration of the country.

As regards the Bharat Sevak Samaj,
I should like with your indulgence, to
make a few observations. It was
fourteen months ago that the Plan-
ning Commission was good enough to
write to me a letter asking me to sub-
mit a note on the manner in which
Sarvodaya work was being done in my
part of the country. T am glad my hon.
friend Mr. Nanda is here this morn-
ing. Such a note was written by me
because myself and a number of my
colleagues have been doing this work
for a number of years. My hon.
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friend Dr. Jaisoorya has come all the
way to participate in the Sarvodaya,
without subscription, without member-
ship, thousands and thousands of
people working together towards the
building of roads, repairing of tanks,
digging of canals, and so on and >0
forth, as a symbolical gesture, that the
villagers are:not left to themselves,
and that town-people, educated people,
people in high social position are wil-
ling to co-operate.

As a result of that memorandum, my
hon. friend Mr. Nanda was good
enough to have a discussion with me
last year. | am referring to this, only
to show ihat there is no disposition on
the part of any one of us here on this
side of the House to withhold co-
operation to the Government, provided
Government comes forward. I went to
the electorate as a swachchanda Cong-
ress vadi. Not one single Congressman
as such accepted the invitation to come
forward and work. I am making the
statement with some sense of respon-
sibility, because I believe in Sarvo-
daya. Why I make this point will Le
plain when I say this. I do not find
any disposition on the part of the
Congress Party. and certainly of the
Government as such, to invite all sec-
tions of the people, whatever their
political persuasions, to join them so
as to serve the people as servants and
not as rulers. ] have compared very
carefully the original draft constitution
of the Bharat Sevak Samaj given by
the Planning Commission last year and
the little printed booklet issued a few
days ago and made available to homn.
Members of this House. So far as the
rules and regulations of this particular
organisation are concerned, I do not
see any State aid given to it. But I
have a suspicion that eventually
the State Governments, at the pro-
vincial as well as distriet and
local levels will come into the
picture, and filnance will be found
in order to enable this organisation to
carry on. I would only make an
appeal to my hon. friend Shri Nanda
and also the Leader of the House that
every attempt should be made by the
Government in order to make it pos-
sible for every individual in this
country, whatever hig political per-
suasion, to become a member of this
organisation. 1 have been very care-
fully watching the early membership
of the Delhi branch of the Bharat
Sevak Samaj, and I have not come
across many people of parties other
than the Congress becoming members.
Of course, I am not passing my verdict
on the formative stages of the local
organisation in Delhi. But a right
approach must be made by Govern-
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ment because this Bharat Sevak
Samaj has the imprimatur of the Plan-
ning Commission, so that every one,
whatever his political persuasion, may
come forward to co-operate. For that
an attempt must be made in all
sincerity, and I am sure the hon. the
Leader of the House and my hon,
friend Shri Nanda would not forget
this point when they eventually decide
upon the details for the launching of
this really wonderful organisation,
without which, to my mind, there will
not/be any possibility for this country
re-vivified.

Saha (Calcutta North-
West): 1 support the views of my
colleagues on this side of the House
that the abolition of the Standing
Committees to the Ministries is a very
retrograde step, and I oppose this
measure from this side. The hon.
Members on the Treasury Benches
have often appealed to us that there
are many matters which have to be
treated above party basis. The hon.
Minisfer of Planning has particularly
mentioned Planning in that connec-
tion. But what do we find? To this
Planning Commission the Congress
Party Members are invited, but I do
not know of any occasion where any
Opposition Member has been invited.
It is very wwll known to the House
that a large number of Members in
the Opposition have taken a very
prominent part in planning in the past.
I might go further and say that the
whole idea of planning in this country
was initiated by one of them. But the
present action proves that the Party
in . power is proceeding towards
fascism, because they are trying to
exclude the Opposition Members from
Eetting an intimate knowledge of the
mechanism of administration. It
should not be forgotten that though
four-fifths of the Members of the
House belong to the Congress, they
vepresent only 45 per cent. of the
population and the majority of the
people of this country do not think in
the same way as the Congress does.
Therefore, to try to exclude the per-
sons who represent the majority of
the people of this country from getting
a knowledge of thre mechanism of
administration appears to me to be a
very retrograde step.

I might refer in this connection to
the working of the Legislatures in the
United States of America. There you
have got Congressional Committees
and Senatorial Committees for many
of the important items. Even an item
like atomic energy development which
fs considered—for reasons mot very
clear to me—to be a very closely pre-
served secret is not kept away from
the Members of the gislature. I
know something about atomic energy
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development and I have never been
able to understand why atomic energy
development and everything conn

with it has been kept a close pre-
gerve and the Members of this House
are not allowed to know anything
about it. As I was saying, in the
United States of America there 15 a
Congressional Committee on Atomic
Energy and the whole matter of
policy, the whole matter of adminis-
tration with respect to atomic energy
is freely discussed there. Of course,
when those reports come before the
public, certain matters are excluded
from them. hink

In the matter of Planning I thi

the Opposition has got & _good deal to
contribute and therefore if the Stand-
ing Committees are allowed to func-
tion they will be able to obtain know-
ledge as to how planning is being
done. 1 may refer in this connection
to the fact that with regard to this
Planning we have not been able to
represent our points of view to _the
Government. There are many things
in Planning where we can make a

‘very good contribution. I think that

all this Planning as visualized by the
Government of India is going to be an
idle day-dream unless you can formu-
late measures for the raising O
finance. And, as far as I have seen,
the measures which we have taken
for the raising of finance are absolutely

futile.

I do not wish to take more of the
time of the House. I would only like
to say that any attemot made by the
Party in power to proceed towards
fascism would be resisted by people
on this side with all the strength
which *we have.

Shri Frank Anthony (Nominated—
Anglo-Indian): I wish to say a few
words about the proposed abolition of
the Standing Committees. As one of
the oldest Members of this House—
oldest not from the point of view of
age but from the point of view of
membership—I feel very strongly that
this proposal is, as Dr. Saha has just
pointed out, not only a retrograde but
even an undemocratic measure.
have always felt that the work and
the proper functioning of these Stand-
ing Committees have represented a
vital and even an integral part of the
whole machinery of Parliament, and

(T should have thought that those of

us who were interested in promoting
healthy parliamentary conventicns
would have been interesied to en-
courage, to nurture and to foster
these Standing Committees. None of
us whn have been members of these
Standing Committees and have partici-
pated in their work and discussion in
the past ten or even fifteen years can
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[Shri Frank Anthony]

for one moment say that Government
has not been strengthened, that Gov-
ernment has not drawn from the
experience of the members of these
Committees. And I do feel that Gov-
ernment is gratuitously dashing away
one of the sourceg of its strength in
abolishing these Committees, from all
sections of the House. As I see it, this
proposed step is a step by which
Government is knocking away one of
the pi of our parliamentary
structu I should have thought that
the leaders of the Congress Party
would have endeavoured to secure the
maximum of co-operation fram all
sections of the House. And in the
past it has been the experience that
these Committees have functioned as
a source of strength to the Govern-
ment. What has been the actual ex-
perience of those of us who are not
members of the Congress Party, in
the functioning of these Committees?
More often than not. non-Congress-
men have agreed with Government
policies after they had been placed
for consideration and analysis before
the members of these Standing Com-
mittees. With the result, that those
policies afte;‘ they have emerged from
these Standing Committees have had
the support of non-Congressmen, and
Congressmen who are members of the
Standing Committees, if they had
accepted, as they have often done, the
policies evolved by the Government
in the Standing Committees, and they
have been bound, if not to support
those policies, at least not to speak
against them and not vote against
them, in this House. What will bappen
now? Gratuitously, Government will
compel not only those who may be
here to oppose for the sake of opposi-
tion, but even those who wish to sup-
port the Government, or to judge
governmental policy objectively. to
speak against and _ vote against
governmental poIicies.D may respect-
fully submit this: that it will not be
good enough to have informal discus-
sions, haphazardly to invite one or
two people from certain groups. in
order to superficially discuss some
particular aspect of governmental
policy. This kind of superficial ad hoc
discussion can never take the place
of the_work of the Standing Com-
mittees)

- There is another matter which I
would ask the Leader of the House
to consider seriously, before this
decision is finally taken. If the Gov-
ernment does decide—I believe it will
be an unwise decision—to abolish
these Standing Committees, then, one
of two interpretations will be placed
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on this step and any amount of
explanation from the Treasury Benches
will not prevent the people from
making one of two interpretations.
My hon. friends who have spoken so
far have made one interpretation more
or less and that interpretation is that
this proposal has been inspired by a
sense of dictatorship. That has been
the majn theme and main complaint.
If we look at international history
and experience, we find that where a
majority party seeks more and more
to confine to itself the administra-
tion of the Government, where a
majority party seeks mgre and more
to disregard the other groups and
parties, where the majority party
seeks more and more to identify itself
with the Government or Government
seeks to identify itself withk the
majority party, then parliamentary
conventions and democratic conventions
become a casualty. 1 would parti-
cularly appeal to the Leader of the
House to look at both these inte -
tions. One interpretation is that this
is inspired by a dictator-complex,

What is the other ‘interpretation?
It is an interpretation which has not
been made so far. Let us face it
without our tongues in our cheeks.
People will say either that the
Congress Party has made this decision
because they indentify that Party with
the Government or the Government
with that Party or, the other inter-
pretation which may well be made is
that this has been inspired by a sense
of fear. Fear of whom? Fear of the
Communists. As I said. let us face
this problem without our tongues in
our cheeks. | It is quite conceivable
that the Government has in its posses-
sion information which justifies that
fear that the Members of a certain
Party, either because of their avowed
or implied policy, cannot be trusted
with the gecrets which will be made
available to them as members of
certain vital Standing Committees like
Defence. That is an interpretation
which many of us in this House are
prone to make: that because the
Government feel that they cannot, in
the interests of the country, in the

interests of the conservation of
national secrets, safely assoclate
Members of a certain Party, this

decision has been taken]

I saly, if this decision has been
inspired by that fear, then the decision
should have of a more radical
nature. If Government is afraid that
certain Members of this House cannot
be trusted with the secrets which are
made available to these Members
because they are members of the
Standing Committees, which secrets
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may be purveyed to foreign powers,
Government should have adopted a
radical policy. There is no point in
indirectly proscribing people in this
House. The proscription should have
come before. If Members cannot be
trusted with secrets, or to look after
the natignal interests or with the
secrets which are made available to
them, they have no right to be in this
House. I do not want to draw com-
parisons; comparisons are always
odious. Even during the last war,
secrets were made available to mem-
bers of Standing Committees—even to
those parties which were not prepared
to support the war effort; the Muslim
League and the Congress. Members
from those parties were associated
with the Standing Committees. That
is why I feel very strongly that this
is an unfortunate, and even an un-
healthy departure.

That there is need for these Stand- .

ing Committees is shown by the fact
that the Congress Party has set up
Standing Committees vis-a-vis most of
the Ministries. Here again, as some
speakers have emphasised, it is going
to underline an unhealthy feature. It
is going to accentuate this idea of
identifying a particular Party with the
Government and to lead to the impres-
sion in the minds of certain people
that one Party and the Government
aré synonymous. By identifying com-
mittees drawn from one Party with the
Ministries, by associating these Minis-
ters with the Members from that
particular Party, what is going to
happen? I referred to it the other day,
and I pleaded that Ministers should
not regard themselves as creatures of
a particular Party. This deliberate
dissociation of other elements in this
House will accentuate that feeling.
Ministers will more and more feel that
they are not the servants of the public,
that they are not the servants of the
nation, but that they are the servants
or minions of a particular Party. This
is the tendency which we have to
guard against. I would ask the Leader
of the House to consider what I have
sald. I am not, I have made it clear,
opposed to dictatorship. I have never
had any doubt about that; I have said
it over and over again. I feel that
dictatorship .is the best form of Gov-
ernment for India. That I3 the only
form of Government which will make
our people active, It is the only form
of Government which will make our
nation strong.

Kumari Annie Mascarene (Trivan-
drum): I agree,

Shri Frank Anthony: If we are
working towards dictatorship, do not
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let us pay lip service to the princi-
ples of parliamentary democracy on
the.one side while pursuing insidiously
dictatorship on the other. Let the
Leader of the House tell us that in
the interests of a firm unitary dicta-
torial policy we have decided to do
away with the Standing Committees.
If he says so, I shall categorically
withdraw all I have said. If we are
working towards dictatorship, which
is benevolent in certain respects,
ruthless in others, I am quite pre-
pared to say to Pandit Jawalrarlal
Nehru, ‘Abolish all these trappings of
democracy’. 1 would be the first to
support him. But, if the Government
still wishes to subscribe to parlia-
mentary democracy, and to the trap-
pings of parliamentary democracy,
then, I would ask the Government to
consider that this is one of the main,
and as I said, one of thre most integral
features of parliamentary democracy.

Shri Jawaharial Nehru: In what
country, may I ask, is this the main
feature of parliamentary democracy?

Shri Frank Anthoay: In India, for
the last several years. We are always
told that we should set up our own
precedents. This is one of the main
lrealthy precedents which we have set
up. I would earnestly appeal to the
Leader of the House, if, as I have said,
either of these two interpretations is
not correct, that this policy is not
inspired either by a dictatorship-
complex or fear of the communists,
that this very healthy precedent which
we have set up should be continued.

st Te WMo WTeAY : AT qNl-
qfw off, & smawr Fow § 5 o R
W Jg T oA w1 FEeE far o
AW A Iefae #Y fra w dar
Hwr g6 ® fae awr g | g 3w
AAR T AR I gfee wQ@
¥ foq 2w & dwel Snit & gafrat
¥ ¥ 7 o W & Aq |
JrY gifes #Y ff 9 g
I A Faw Wy afew @ fam &
wsgiafe fas oY & | e o &
qfg™> wiva w1 vt 4 fF g7 7gen
ey fr—gew Ay —F <o 4 A
¥ ¥ o9 Q7 g, wfawr w@ §
fe g o1& arawt & qoifes gowa
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[ & #o wren)

T ®TH ISR | W A ¥ I, F
R Ay ¥ Freat ¥ AqER AT A
AR o ¥ sfeww & 6 @ R
oW w7 awErE ¢ fr e Y ao-
I W F A @ TR W AW
e T, fagre aa o @, faad
sfend 4 ag @9 wor & o i I
T FT U Y AAT |

T 2T § a1 I v ¢ v g
/W AR TP A TR AW F A
N FTTET TR AT & gray F JvEr
forg ¥ g Inil A W TwRT F gwA
afwwre fadhir, scne safer @raa ®Y
gfez & aorax Tar s o =g fwdt
it & It @Y, g fedy onfar wv
© @ aRwg fefimimda wr@ &
PR T f, W aoax ¥ &
= gt 1 feeg aw W@ EwI R
| & st 93X qe e §
ATH IR ;T AT & a7 faar §
wia Aol & forg 7o Y I=fig feerd
@ ag T faege @ aw QA & )
W @, @ wodt w1 W
fapar T § ag Fww widE T AT ST
fog ¥ ¥ ot fiear § ) o a3 I
I ¢ 5 forg e T ...l

Mr. Chairman: Order, order, we are
only concerned with two points, and
if the hon. Member goes on speaking
generally, he would be unnecessarily
taking time,

st @0 W0 WA A d g @

ar fs widw & ¢, & @ W
ot frafor fier & ag awd emdt .
q g I wd & fod o ot
w1 Fowior fisar & 1 Forg e ¥ faew
2w F g qerErga §, A
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I T J—I A ¥, W R\ A
daife avTa € | @t e
& Jmec 9 €, i @ et e
frmior far & o ow aewd W
T ¢ 1§ ag s ¢ e W g
g safi forw Y agr Y oweT AR
g ¥ oA ¥ A Tl wwedt
ford sgt Y A #7 FAHE A e A,
ford e & ar qifesaniz & av Hferes-
W F AL oW AT TG A AR
W U F FAT TqA AT F TR
&, TS ag FIAG *7 AT §, HAG A
s T § S qad et A

- IHY FEAG QAT A@ATE | A AT

fr q safeg oy f M & a9 AT
wo14 a% Frar wan § ) forw safe
3} g T8 fasdy & I =fe
@t st & wowt | wg & welr g )

Mr. Chairman: #fgr# foan
A ITaT § 9% qEfes I N §O
¥g ® § IOE! W AT FE g
& ¢ qg T ST W A
E & | agt o< A A O I § A
agi T wg WA Algh 1

may I bring.

to the notice of the hon. Member that
he is speaking on matters which have
absolutely no connection with the
points under discussien.

Shri Namd Lal Sharma: It is
his maiden speeckr, He must be
excused.

st fo W0 gredy: AT FAT-
afr ft, AT ATE TAX JT WY
a7t el § fag v@ & fod. qer
w1 o & | vafed ag dear qarg o
<@t ¢ fie widw & oY S § % et
& fafz @t @ |
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@8 o g8 I gAY & 2g fem
R & AR F & R 37 N Ffeemwr
H@ge.....

Mr. Chalrman: That is out of order.
The hon. Member should not refer to
any such things.

st #o Wo WRAY: AT FFA FT
waed a2 & fF ®% ¥ FW 9% 2W
# saw a9 & fou §8 7 T8 9I-
e Afadd g wmwm A d
@y fI> & art § Faa7 & | g 9
arafore qref ...

(English translation of the above
speech)

Shri B. D, Shastrl (Shahdol-Sidhi):
Mr. Chairman, Sir, I am thankful to
you for having given me an opportunity
to speak here and an opportunity also
to discharge my responsibility as a
Member of this House. Sir, freedomn
came to our country and for the sakes
of the achievement of this freedom,
hundreds of our countrymen made
enormous sacrifices. Today, not only
this country but the whole world is
paying warm tributes to that great
personality under whose leadership we
could achieve independence. The Con-
gress, before it was entrusted with the
administration of the country. used to
make high promises that it would
strictly follow the principles of the
revered Bapuji. The Congressmen
pledged that they would run the Gov-
ernment on the ideals preached and
practised by the Mahatma. Such were
their words, but I regret to observe
that with the taking over of the
administration by the new Government
things have changed for the worse,
the principles have melted in thin air,
the promises have been thrown to
dogs and everything has gone topsy-
turvy.

The people of the country hoped
that with the advent of freedom, the
reins of administration would be
taken up by our own men, so that
every citizen of the country would
have equal rights and that there would
be no diserimination between one
person and the other. They thought
that all persons, whatever their status,
community and religion may be and
to wha‘ever part of India they may
belong, would have equal rights and
privileges. But our hopes have been
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4 JULY 1952

(No. 2) Bill 3246

belied by the Government of the day,
The beautiful pattern of the country,
for which the Congressmen had given
us .high hopes, has disappeared. The
distribution of the States into Parts A,
B and C has been done by the Con-
gress to serve its own selfish purpose
One thing which surprises us is that
the international stage......

Mr. Chairman: Order, order. We
are only concerned with two points,
and if the hon. Member goes on speak-
ing generally, he would be unneces-
sarily taking time,

Shri B. D. Shastri: I was pointing
out that Part A, B and C States have
been created by the Congress for its
own selfish ends. Just as there is
international sectionalism on the world
stage similarly there is constitutional
sectarianism in this country. It is on
the basis of this narrow-minded
sectarianism that Part A, B and C
States have been formed, which is a
matter of great surprise. What hap-
pens is that a person defeated in a
certain ‘A’ State—a person who has
not been able to secure confidence of
the people. whom the people of the
State think unfit for the purpose of
administration and who has not suc-
ceeded in getting a place in the Gov-
ernment or the Parliament or the
Legislature. is given a very high post
in these States provided, of course, he
is a Congressman, or a Congress
sympathiser or one whoe wants his
persnnal interests to be closely tied
with the Congress, so much so that
such a person has been appointed the
head of a Part C State, Persons who
do not find a place for themselves
anywhere in the country are provided
with good posts in Part C States.

Mr. Chairman: From my knowledge
of Hindi, howsoever small it may be,
I can understand that the hon. Mem-
ber is not relevant in his observations.
There is no question of Congressmen.
There are only four or filve points
wirich should be referred to. May I
bring to the notice of the hon. Member
that he is speaking on matters which
have mbsolutely no connection with
the points under discussion.

Shri Nand Lal Sharma (Sikar): It
is his maiden speech. He must be
excused.

Shri B. D. Shastri: Sir, the Bharat
Sevak Samaj is being organised so
that the Congress may serve its own
purposes. It is for the personal
interests of the Congressmen that the
said body is being set up.

Another thing which I would like to
say is about Vindhya Pradesh and
tgking that into consideration......
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Mr. Chairman: This is out of order.
The hon. Member should not refer to
any such things.

Shri B. D. Shastrl: What I mean to
suggest is that in every country, there
is a policy of at least some sympathy
towards all sections of society. I would
like to make a reference to Sidhi
district in this connection. The
Socialist Party there.........

Mr, Chairman: I can understand his
referring to the Bharat Sevak Samaj,
but 1 am not able to understand his
referring to Vindhya Pradesh. 1 think
the hon. Member has not been able
to grasp the limits within which these
points are to be considered. It is
better he speaks on another occasion.

Shri Raghavaiah (Ongole): On a
point of informatfion, Sir, 1 would like
to know  whether the Chairman is
limiting himself to the number of
speakers that have been given from
the Opposition side or whether he is
going to allow a chance for a speaker
who is going to put forth a new point
that has not been covered by any of
thre speakers from the other side or
from this side.

Mr. Chairman: So far as [ see, up
till now only the Members from the
Opposition groups have spoken. It is
not a question as to how the speakers
must be chosen and from what side,
and it is impossible for me to pre-
judge who is going to raise which
point. For instance. the gentleman who
spoke just now pressed upon me that
he would like to speak on some of
these points but we found probably
he was not prepared to speak on these
issues. So. it is not possible to judge
previously whether a Member is going
to talk on a new point. However. I
shal! c¢nntinue the discussion till
12 o'clock.

Shri Rachavaiah: He will give the
point on which he wishes to speak.

Mr. Chairman: That cannot be done.

Shri V. G. Deshpande (Guna): I
have been trying to catch your eye.

Mr. Chairman: Yes, Mr. Deshpande.

Shri V. G. Deshpande: I rise to
voice the just and well-founded
apprehension of the Opposition side
regarding the misuse of the proposed
organisation of the Bharat Sevak
Samaj that is contemplated by the
Ministry of Planning. 1 was agitated
on this point since I read it in the
newspapers and after I received the
pamphlet glving details of the Bharat
Sevak Samaj.

4 JULY 1852

(No. 2) Bill 3248

Let us not be misunderstood. We
are not here deliberately to mis-
represent the Party in power. In fact,
I read the pamphlet of the Bharat
Sevak Samaj with a sincere desire to
make my humble contribution to that
organisation and co-opgrate with the
Government in its effort to bring
economic prosperity to this country.
But. when I was reading the clauses
very carefully, I came across one
clause and I found that even in the
constitution of this Samaj, the same
perversity of approach, the same in-
tolerance about the other men's point
of view, was apparent. I found that
under thre heading of disqualifications,
there was one clause. that those
persons who are involved in activities
or those persons who believe in
violence or believe in communal hatred
or are connected with organisations
which believe in violence or believe
in communal hatred, cannot be its
members. I do not know what they
mean. nor am I speaking with a guilty
conscience that the Hindu Maha Sabha
or the Communists are Parties which
believe in violence and communal
hatred. I know that the Hindu Maha
Sabha is the most national organisa-
tion that was ever established in this
country. Yet, I am speaking because
the Congress Party and their leader,
responsibly, and irresponsibly some-
times. have been accusing us of com-
munal hatred, and I do not know
which is the agency which will be
called upon to decide which person
believes in communal hatred. which
person or which party or organisation
believes in violence.

Dr. N. B, Khare: The Jamia‘-ul-
Ulema will decide it,

Shri V. G. Deshpande: That has
nowhere been made clear in the con-
stitution of the Bharat Sevak Samaj,

Yesterday, with all humbleness, 1
wrote a letter to the Minister of Plan-
ning, Mr. Nanda that “I am not likely
to get an opportunity to speak in
the debate on Planning. Will you
kindly explain in your speech whether
under this clause, persons belonging
to the following organisations will be
excluded from working in this Bharat
Sevak Samaj?” I had given the names
of the Hindu Mahasabha, the R.S.S.,
the Ram Raiya Parishad, the Com-
munist Party of India, the Scheduled
Castes Federation, and many other
organisations. I wanted a categorical
declaration from the Party in power,
My hon. friend asks here whether we
had mentioned the name of the Muslim
League. I do not know, because the
Party in power does not regard any-
thing Muslim as communal. Muslims
are the most natlonal people and
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everything Muslim 1s national accord-
ing to secular definition of nationalismi,
Therefore, I had not included Muslim
League in that list because I knew
that according to the Congress. the
Muslim League, the Jamait-ul-Ulaima-
i-Hind and all those organisations are
the most nationalistic organisations. I
am rising here to get an explanation
from the Party in power, because it
has been made very clear in the rules
of the Bharat Sevak Samaj that the
State Government will be called upon
to give financial aid to this Samaj. It
has been further made clear that
whole-time paid workers will be
appointed and a colossal gigantic
machinery will be created throughout
India. Protesting too much naturally
leads to -suspicion. Many times it has
been mentioned that it will be abso-
lutely above party politics, and that
it would be a non-political organisa-
tion. This too much of protestation
has led me to share the view that
most probably this organisation will
be misused for popularising their views.
It seems to be now impossible to
popularise the Congress and this is a
method of fercing and thrusting the
Congress Party on the electorate in
India, T want an explanation from the
Party in power. In fact. as my leader
Dr. Khare has stated, if our apprehen-
sions come out to be false or are not
true, none would be gladder than my-
self. In fact., I would have wished
that all these organisations ought to
get popular support. I do not know
how under the aegis of the Congress
Government. foundation members are
being enrolled. We never knew where
to go, or how to become a foundation
member, whether the Minister invites
only certain peoole to become founda-
tion members. Everything is kept in
the ,dark. 1 propose to come to the
fran. Minister, if he allows us or gives
us an opportunity to speak. He does
not answer our letters. he does not
make any announcements in answer
to any requests that we make in
writing. Perhaps we may get a better
experience hereafter and then as I
have said. these efforts of popularising
these schemes ought to be made. But
I would certainly have wished—I do
not mind if the Congress happens to
be a majority party, the members
of that party have a right
to do social service—that they had
followed in the footsteps—even as
they have taken the name Bharat
Sevak Samaj, which is literally a
translation of “The Servants of India
Society”—of the late Mr. G.

Gokhale and had formed. non-official
public soclal organisations for popu-
larising wvarious schemes. I would
have wished for that. But now the
Government machinery is there. But
they say “the Government is ours, no
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one should criticise us; now there
could not be any Standing Committee,
and people ought not to be associated
with the administration”. I say it §s
not only a question of Standmg Com-
mittees. Questiops are asked whether
.in the othrer Parliaments of the world,
such Standing Commiittees.” are
appointed. I. had tried to read very
carefully May’s Parliamentary Practlge.
The words ‘Standing Commlttee do
occur There aré many com-
mittees, and many times, the Parlia-
ment itself goes into a Committee and

*those Houses are taken into greater

confidence than this House. My com-
plaint is that gradually the Party in
power is also being thrown into back-
ground. When t‘the Standing Com-
mittee goes away. it is not only she
Opposition that will not get the chance,
but even the Party in power will not
get a chance to associa‘e and In'xX with
the administration of the Gévernment.
1 feel that it is an encroachment and
a trespass on the rights, orivileges
and prerogatives of the Members of
Parliament. We find that the majority
party has elected a Prime Minister,
and a leader. The Ministries are there.
We do not know what they are doing.
If the Standing Committees were
there, we would have some control
and some chance of association with
the administration. I am voicing
therefore the feeling of the Opposition
particularly and the House generally
when I say that the Standing- Com-
mittees have to be restored. _

11 AM.

Shri Jawaharlal Nehru: Sir, T irdi-
cated some time ago that it might not
be necessary for me to take more
than ten minutes or possibly 15
minutes, If I exceed that time-limit.
you will, I hope, show some indulgence
because I have been listening to what
has appeared to me fantastic stories,
imaginings, and distorted perversions
of thought on all kinds of things, and
I have been wondering what the
subject under dispute is. It thas
seemed to me that some hon. -Mem-
bers—I say so with all respect—
suffering from some kind of frustra-
tion have brought out all those
frustrations and not getting hold of
anything logical or reasonable to see,
have simply given vent to their anger
against the Congress and the Govern-
ment, The hon. Member who spoke
first in his wusual way was rathex
heroical abhout it. and having perform-
ed this act heroically marched out to
rest outside, I suppose the House will
not expect me to take him seriously
on this or any other occasion. There-
fore, I shall proceed to deal with some
other points. Other hon, Members
have waxed eloouent about the fascism
of this Government.
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[Ihhn Ramnaraysh Singh (Hazari-

: bagh «West): That is correct.]

.‘you hclﬂ

-adm‘nis‘ration
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5 . ] . -
., (Shri Jawabarlal Nehru: One of the
" frustrated gentlemen there threw . an
. interjection jyst now, I’

m Very sorry
these inter-
thought or

that I have to deal wit
jections which..have no

, reason or 1agxc ,or -intelligence behind

them. P

Bnbu Bammyan Singh:
thing is there. .

Ev ery-

Mr. Chairman: Order. ord:r. 'The
hon, Memnber need not interfere like

' that’

Shri leﬂuﬂal l'ileh'm:‘ I do not
mind opposition. but I do expect. if
I may sav so, a modicum of mtelh-

gence in the Opposmon
Singh:

Babu Rammaynn

ShAt J'uralurlal Nehra: 1T the hon.
Member ins‘sts on showing his lack
of MMtdlligence, what am I to do?

Which

We started cons.dering two or three

'im‘portant points. One was about the

taken to identify the

with the Congress
Party. the Members of the Planning
Commission being present at” Con-
gress Party meetings. and Working
Committee meetings, and the constitu-
tion of a special committee of the
Congress Parliamentary Party at which
officials are present 4o* take advice.
There are two or three points in that.
I come to the last point. The Congress
Party has constituted group meetings

recent steos

.for- study and consultation on various

subjects. I would advise. if I may do
&#0. the Members of the Opposition to
‘employ their time equally usefully
instead of concentrating on just slogans
and shouting. A little study does all
of us good. and the Congress Party
is- therefore taking its business
earnestly as Members of this legisla-
ture, and are seriously trying to study
these various subjects and confer with
us. and ask us. If any Members of the
Opposition or any group forms such
a study group on any particular sub-
ject. 1 shall' gladly come to it if they
wan* my advice in the matter. It has
nothing to do with us. It is a private
party functioning.\I do not know why
hnn. Members on the opposite side dis-
Uke to see the Congress Party function-
ine actively. effectively and with
intelligence, because they provoose to
function in that way. Therefore, to
object to the effective functioning of
the other party is the most extra-

4 JULY 19852

v

3252

(No. 2) Bill

ordinary thing that I can think of.
Apparently  hon. Members of the
Opposition think that—if 1 may quote
a couplet from a famous French
writer. La Fontaine,

Cet animal est trés mechant,

Quand on l'attack, il se défend.

Shrl 8. S. More (Sholapur): What is
-the meaning?

Shri Jawaharlal Nehru: “This
animal”,—that is the majority party—
"is very wicked; when it is attacked, it
seeks to defend itself”.

So it seems to be the privilege of
the Members of the Opposition to say
everything. relevant or irrelevant,
truthful or untruthful, and to attack
in any way, but the majority party
which happens to represent the poople
of India more than the minority, which
happens to have come through in
elections recently with great success
.and which ultimately has formed the
Government in this country, I say. has
to be treated with respect by every-
body in this cnuntry.

Shri Nambiar (Mayuram):
all proportion....

Out of

Shri Jawaharlal Nehru: That hon.
Members of the Opposition do not like
the normal functinning of that Party
is a .most- extraordinary thing. Are we
to take our orders and directions from
hon. Members opposite? 1 do not see.
why? On the inner working of the
Party. when it is said *hat officers go
there for advice, I really do not know
where hrm Members get their facts
from. It is the first time I have heard
it. It has nothing to do with officers:

the Party functioning or a Committee

functlomng has nothing
officers.

to do with

Now, so far as the Planning Com-
mission is concerned, it is meeting mem-
bers of the Congresq Working Com-
mittee. It is true that they have met
the Congress Working Committee as
they met members of the Socialist
Party the other day, as they met
industrialigts. trade unionists and
others. Whoever has been interested in
their work. 'whoever has sought to
find out anything from them or who!

has been invited by them to come and’
help them. they have met and discus-

sed. If any group of Members or any
one or two or three Members of the
Opposition wapt to discuss anything
with the Planning Commission. the
Planning Commission will gladly dis-
cuss withh them., The only difference
is that members of the Congress Work-
ing Committee are interested in
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achieving things, not merely in shoutt

ing and doing nothing. Therefore, they --

wrestle with these problems and in
wrestling with these problems they
ask the Planning Commission if they
would like to discuss this matter with "

them. The Planning Commission has

written to leaders of the Praja Party,
leaders of other groups and many
others. Many of those leaders are® on-,
their Advisory Board with whom the¥
have consultations frequently enough.
They are prepared 14 consu't and
confer with any graup. and. subject to
time. with any individual, I would say.
because they are in search of light.

They are not people wedded to any ,

dogma; they are trying to solve thése’
intricate and difficult and complicated
problems of India and they seck l.ght
wherever they can find it; whethgr it
is America or Russia or China or any
other country, their, minds are not
closed to anything. And certainly théy
seek light from our own people, apart
from outside light As Chairman of
the Planning Commission 1 invite
Members of fhe Opposition. and not
only Members of this House. but others
outside this House to come ard aonfer
with us in regard to planning in
general or in regard to our’ Five Year
Plan. 1 invite them to come and dis-
cuss with the, Planning Commission so
that we may have the benefit of their
advice. They may alsn realise some of
the problems that face us and some:
of the . difficulties that. we . have' tb.
contend against. So that there is no
question of the Planning Commission,
becoming a sort of appendage of the
Congress Working Committee or the
Congress Working Committee béing an
appendage of the Planning Commis-

slon. A

Now to the larger question to which
a vague reference was made by some
hon. Members—df 'the Congress Party
in a sense of interfering with the
administration. If reference is made to
something that happens in the districts
or lorallv, all I can say is this. that it
has been our  endeavour to nrevent
interference with the administration
by any person. whether he is a Con-
gressman or others. But inevitably, we
do not want the administration to be’
isolated from the people. We want to
do work with them. We want co-
operation. Interference is one “thing,
co-operation is another, We encourage.-
that co-operation. If hon. Members' go
to their constituencies, their districts,
naturally thev are interested in’ condi-
tions there. Naturally, if they wish to
confer with the local authority. they
should confer with them; -they 'shouid :
hear what they have ‘fo say and so
on ‘and so forth, They must have a
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co-operative spirit. We do not want
interdetence with local authority -by’,
members-of- any party. If reference.is-;
made, to¢ something that happens in
Delhi—1 do not know -what-it- snight .
be, I am speakihg with -all respect—I -
do not want hon. Members, whether:
of the Opposition or of the majority -
party, to interfere with the working of
our;-Ministrtes. I de not' like that-.at
all. 1f they want:any,.information, we
have got methods to supply it as
speedily as possible. Through the:
Ministries, and through the various
offices we can undertake to ahswer
question®. apart from formal questions
that are put here. we can have inquir-
ies ‘made and do everything. But 1t =~
a dangerous ‘thing if hon. Members
here belonging to any group or pariy
interfere with the running  of the
administra#&ioR, * because then those *
who- fun it afe greatly -emharrassed®
They cannot. of course, be disrespect-
ful or they may not carry out some-
times the wishes of a "Member; at the
same  time, it may be completely
agaihst their own judgment or the
mannér and method of the working of*
the Ministries, and all kinds of diffi-
culties arise- Therefore. dealing with-~
a Mimistry or Government department
should be with the head of the depart-
ment. Any hon. Member can make a
sufgestioh or make a complaint; #t will
be inquired into. - But orfé thing I
should like this House to remember.
It seems to” be fomgotten what is the
nature of our Constitution. Reference
was made by—I forget who—one of
the hon. Members to the American
Constitution. to aH kinds of Committees
and other- developments under that
Constitutien, Well,. the hon. Member
shoudd” know  that ‘our Constitution is
not ‘mode!léd after the American Con-
stitution; it is completely different
from it, and. so far as I am concerned,
1 do not want.to-follow the Ametcan
Constitution in' these and many other.
matters. I think. with all respect to
that great nation. it is an out-of-date
Constitution. It was framed 150 years.
ago on the basisoof womething. previous
to it. The .world+has changed, but the
American Constitution has not changed
and while I am' not speaking consti-
tutionally, I am not ‘an admirer of the.
American Constitution from the point
of view-of g, Constituton, avart from
evegything- else. I say deliberately
when we madp our ‘Constitution, it was.
not after the American model. It was,
rightly or wrongly, largely after the
British model, with some -yariatiens of
course, because the United Kingdom is.
a small, »tight listle fsland with a
unitary @overrmment while .we are a
huge conntry witich pecessarily has' to
be a -Federation, and: differences creep!
up. Butr.._generally . speaking,” this
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Parliament is modelled after the Parlia-
ment of the United Kingdom, more or.
less. and normally we follow its rules:
and conventions also, unless we want
to chamge them. That has to be kept
in mind. Let us not. therefere, - get
mixed up. We can have the Americar’
model if you like, we can have the
Soviet. model if you like. but let us
not mix things up,.and ° criticise the.
working of this Parliament frém the
point of the ‘American Congress.

When the hon. Member Mr. Anthgny
was talking about great parliamentary
traditions, about Standing Committees,
etc.., I asked ,him where. those parlia-
mentary: traditions existed about these
Standing  Committees. he, said: “in
India”. The fact of the matfer is that
they do not exist anywhere else. How-
ever, itgwould be better it I deal with
these Standiflg Committees later. 1
was dealine rather with the charge
that this administration is a kind of
party machine“and all that. Again.
there seems be some misconception.
This Government is a party Govern-
ment. It is not a don-party Govern-
ment. I am’ the leader of “the Party,
mdtt -am the leader of this Govern-
men

Dr. N. B. Khare: And the Presi
of the Congress aloo. e President,

Skri Jawaharlal Nehru: Hon. Mem-
bers opposite want to eat the cake
and have it too. They want to charac-
terise this administration as fascist, as
everything ‘that can be bad. and all
that, and they want to upset it. And
¥yet they want to have a share in the
administration. JThey want to learn
the art of administration. 1 thought
Eat they had come to the conclusion

at nothine can be learnt in this way
and that all that threy had to do was
to subvert and to upset it and to start
afresh and anew. Now. one cannot
have it both ways. This is a party
Government.-and. I say so with no-
apology, but with pride. I have been
a Congressman for close upon 40 years,
and it has been my pride and privi-
lege to function through the Congress.
1t shas been the pride and orivilege of
vast numbers of people in this eountry
to do so; And, if I may say so, same
of thg Members of the Opposition -also
gained. same stature through . this Con-
gress nrgan.isation; . PR

"Theré: is. one 'point. It ig a party
Goverimdidt ‘as’ Gowérnments are in-
parliainentary demdcricies. That does
not soean' that,the Government should
funetion- fhir tthe benefit- of ' the. party:
tirad *is,_the adniinfstration, ‘apart -from
thel. Minikters, etc¢, the ' permament
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services, etc., should of course be com-
pletely apart from any party or any
such- thing. The Ministers are party
men. The Ministers naturally should
function for the country and not use
their governmental position for their
party putrposes. That is an individual
matter of behaviour. But it would be
wrong for the House to consider them
as non-party men simply because they
have become Ministers.

Again, some instances were brought
forward by hon. Members, and the
Khadrala Youth Camp was mentioned.
1 do not know where hon. Members
get their facts from. Of course, the
Khadrala Youth Camp was a Congress
camp. Nobody is ashhamed of that. We
have p'enty of camps. We are workers.
We are not talkers like some Members
of the Opposition. (Interruption)

Mr. Chairman: Order, order.

‘Shri Jawaharlal Nehru: But the
point is whether money was given to
it. No money has been given to it by the
Education Ministry. Where has the
hon. Membes got his facts from? Not
a rupee has heen given by the Educa-
tion. Ministry omr- any othcr Ministry
here to the Khadrala Youth Camp.

In the same’ way. references have
been made to the Bharat Sevak Samaj,
as if governmentzl money was going
to flow into it. No governmental morey
is poing to flow into it. Undoubtedly,
it was my hon. tolleague Mr. Gulzari
Lal Nanda's. idea about a year and a
half ago. It is not a recent develnp-
ment. An hon. Member referred to
some circular which he had received a
year ago. This idea has been con-
sidered quite apart from the Congress,
and quite apart from poiitics, It is an
idea to get large numbers of volun-
tary people to work in villages and
elsewhere—city people to go to the
villages and generally work with the
others, etc. There is nothing novel
about this idea. But anyhow, we dis-
cussed it ‘with members of all kinds
of organisations and parties In India.
It is rather odd. bu' probably I think
1 am right when I say that Mr. Guizarl
Lal Nanda has discussed this matter
mpre with nen-Congressmen than with
Congressmen.

The Minister of Planning and Irri-
intlgn aad Power (Shri Nanda): That
s true. . .

-Shri Jawaharial ‘Nehran: It is only
lately that the. matter has come up
before the.Congress. .It is true that the
idea has-appealed to.us—the essential
idea - of .allowing opportunities for
work, and the other .idea that this
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should be kept apart from the politi-
cal level. We do not want to get
entangled with the Congress organisa-
tion as such. Undoubtedly, we want
Congressmen to help it in the sense of
work. There are no prizes in it. There
are no office-bearers in it. But any-
body who wants to work can work.
Andbody who wants to take up a
spade and dig can take up a spade and
dig. That is all. Politics does not cqme
in. In fact, I may tell the House that
some political parties wanted to take
part in it as political parties. We
pointed out to them that that would
not be right, They take part as indivi-
duals. If I take part in the Bharat
Sevak Samaj, I take part as an in-
dividual. I do not go there commis-
sioned by the Congress to take part
In it. So also others can take part in
it too, not to exploit it for political
purposes. Whether it is the Congress
or whether it is any other party, they
can come. but we do want to keep it
outside the arena of controversial
politics. Whether we succeed or not I
do not know. I cannot say. It is true,
as I think Mr. Deshpande pointed out,
that in some rule or regulation, or
whatever it is. it is said that people
who believe in violence or who want
to function on the violent plane or on
the communal plane are not encourag-
ed in it. Well. naturally. as I pointed
out, as individuals everybody is wel-

come. But where an organisation.
which is wedded to either violent
methods or definitely communal

methods. comes into it. difficulties are
created all over the place; not only in
that work, but in all work, difficulties
are created, and the result might well
be that instead of our carryving on that
particular work. we would have con-
troversies and conflicts instead of co-
operative endeavour. and may be,
exploitation of that work for other
purposes. I need not advance any
argument before this House in regard
to violence. but may I remind this
House—many hon. Members may not
remember—that this Parliament, or
rather, the predecessor of this Parlia-
ment. officially by resolution con-
demned communalism and has directed
Government not to have anything to
do with communal organisations. Of
course, they can have the freedom that
the law gives, but the Government is
not going to give the slightest en-
couragement to any communal organi-
sation. whether it is Hindu or Muslim
or Sikh or Parsi or any other. "That is
the official policy of Government which
we intend pursuing. But so far as the
Bharat Sevak Samaj is concerned, it
is not concerned with these policies of
Government: it is concerned with
carrying on its voluntary work quitely.
without argument. It does not want to
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introduce the element of argument and
conflict into its work. That is the sole
purpose behind any rules that have
beeén made. I do not know whether the
rules have been finalized or not.

Now the other point is and I must
point out—I will not say I protest—
but I must express my surprise at the
loose way hon. Members who ought
to know better use words. Dr. Saha,
an eminent scientist, threw about the
word ‘fascist’ in a way which only
leads me to think that the hon. Mem-
ber does not know the meaning of ¢he
word ‘fascist’. I may call him a
‘fascist’ too as a term of abuse. But
surely these are words of meaning and
cannot be used by scientists unless
they have forgotten science and lost
touch with their science. They cannot
use loose words and vague words. It
is a degradation of science, if I may
say so. He talked about ‘fascism’ in
this House. Why? What is ‘fascism’
here? Because we have not got Stand-
ing Committees of the Legislature?
Now is this logic? Is this reasoning?
Is this even intelligence? 1 just do
not understand. I do put it to this
House with all respect and in all
earnestness that the way this House
functions, the way this Government
functions in this country, the way
many of our hon. Members opposite
function here and outside is allowed
by this Government only. I should like
to know in how many countries or in
which country in this wide world this
freedom is allowed., As a matter of
fact our attitude here in regard to the
Opposition ought to be appreciated
not only with respect to organisations
which openly have the policy of con-
ducting activities which can only be
called subversive activities but with
every kind of opposition. I should like
to know in what country in Asia,
America or Europe or Africa Opposi-
tion of this type has greater freedom?
Then I shou™ like to discuss ‘fascism’
and ‘authoritarianism’ and the rest of
it.

Shri Meghnad Saha: On a point of

personal explanation, Sir. I had been .

in the Fascist regime—Italy—in 1927
and ‘fascism’' means (Interruption)

Mr. Chalrman: Order, order. The
hon. Member has spoken and taken
his time, He should not interrupt
now. (Interrupptions) Order, order
Hon. Members should not get excited.
What I was saying was that under the
garb of explanation, the hon. Member
ought not to make a speech or try to
give a reply. He has already had his
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chance to speak. I do not think there
is any explanation required now.
(Interruptions).

Shri Velayndhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Sir, why should he not be given an
opportunity to explain?

UShri Jawaharlal Nehru: May [ sug-
gest to hon., Members to show some
restraint if not intelligence?

Shri S. S. More: On a point of infor-
mdlion, Sir. Has intelligence become
the monopoly of the Party in power?
(Interruptions).

Mr. Chairman: Order, order. Some
hon. Members are getting unneces-
' sarily excited. If the hon., Member
Dr. Meghnad Saha really wanted to
give some explanation, I could have
understood. But he wanted. under the
garb of explanation. to make a speech.
(Interruptions).

Shri Jawaharial Nehru: I am not
interested in Dr. Meghnad Saha's
experiences in Italy 20 years or 30
years ago. We are talking of the pre-
sent day and I am challenging his
statement in the present day.

Shri N. C. Chatterjee (Hooghly):
Sir, the hon. Members are denied the
clrance of putting forward explana-
tions, when their statements and bona
fides are being challenged.

Mr. Chairman: The hon. Members
in Ovposition have been throwing out
far greater challenges. (Interruptions).

[MR. SPEAKER in the Chair)
Mr. Speaker: Order, order,

Shri Raghavaiah: Sir, may I remind
the Prime Minister....

Mr. Speaker: Order, order. (Inter-
rupiions) 1f the hon, Members persist
I shall have to be stric® It does not
add to the dignity of the House.

Shri Nambiar: We are not afraid of
the Government, Sir.

Mr. Speaker: Order, order.

Shri H. N, Mukerjee: Dr. Saha rose
on a point of personal explanation.
He ought to be given an opportunity
to explain......

Mr. Speaker: Order, order. Let the
Prime Minister go on.

Shri  Nambiar: Nobody
threaten us like that.

k—“

would

his hand
If that is riot the lnt'ent!::n then 1’13.-
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must follow the procedure here Let
him not contradict or go on arguing
over the whole matter. I am calling
upon the Prime Minister to continue
his speech.

Shri N. C. Chatterjee: Sir, some re-
marks were made by the Prime
Minister against Dr. Saha and he
wanted to explain the position. He
was allowed two minutes to explain
facts but he never got the chance.
Will you give him that chance, Sir?

Shri Gadgil: That explanation can
only be given after the Prime Minis-
ter's speech is over.

Mr, Speaker: Let the hon. the ex-
Minister leave the matter to the Chair
and resume his seat.

Shri A. K. Gopalan (Cannanore):
Sir. the hon. Prime Minister in the
course of his speech today had made
so many allegations against the Opoosi-
tion—not onlv he made allegations
which have provoked the Opposition
in the House but allegations about
inteliigence and all other things. Not
only that but the Prime Minister also
has said so many things and has asked
whether in any country the Opposi-
tion is allowed to function in the way
it does here. If the Prime Minister at
least will be ready to hear from us
the facts and to allow us an oppor-
tunity to explain things. that will only
be fair. After all serious allegations
are made against the Opposition. He
said that the Opposition Members
have no intelligence and they have no
patience and so many other things......

Mr. Speaker: I understand his point.
Now. if more than one persons are
going to speak I do not think it is
possible to allow that kind of thing.
The Leader of the Party, to which
those Members who are speaking more
than one at a time belong, has already
made his submission. I have heard it.
His request is that the hon. Prime
Minister should give them an opport-
unity of hearing what they have to
say, if not hcre then somewhere else
also. And T am sure the hon. Prime
Minister w'll always be glad to give
them that kind of opporiunity. I am
alsp sure that if they convince the hon,
Prime Minister that any statements of
his were wrong, I think he would be
first to admit his mistake and he will
not stand on any consideration of false
prestige, Therefore, it is no use creat-
ing here a sort of an atmosphere of
tussle and heat. Let us hear whatever
he has to say and if any Member has
to give any personal explanation,
certainly he would be given an oppor-
tunity of personal explanation, but not
an opportunity. of- -either .critlcising
the airman or side-tracking the
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dlscussion. Now we are taking up the
Y time of the House. It is nearing
12 o'clock. That must be remembered
also. So I will request the Prime
Minister to continue his speech,

Shri Jawaharial Nehru: 1 entirely
agree, Sir, with what you have been
good enough to say. I shall be very
happy indeed to have any information,
refutation, correction or however else
it may be called, for anything that I
have said. It is of course a littie diffi-
cult to measure by a yard or weigh
in a balance people's intelligence. But
if there is proof of that too, I am pre-
pared to look into that. The discussion
on this subject has been going on for
some time this morning and thus far,
and before 1 spoke, Sir. no one from
our side sooke. I am the first speaker
on this side and we allowed Members
ot tne Opposition to speak one after
the other. and so far as I can remem-
ber there was reiative peace in ihis
Chamber although all kinds of allega-
tions were made amounting to saying
that we were stooges of America, the
Mutual Security Act was read out.
and it was said that we were sub-
servient to Governments abroad, and
all that. I did not say a word. The
Opposition was having a fleld day.
And then when I get up and in my
very moderate and temperate language
point out certain deficiencies in the
arguments that had been put across
from the other side and also my
desire, if I may say so with all respect,
to improve the Opposition Members
and point out certain proper methods
of having this improvement, unfortu-
nately hon. Members on the other side
do not approve—I suppose I am right
in thinking that they do not approve—
of something that I said. It was
pointed out that there was a deep
intrigue in our not having Standing
Committees. One hon. Member thought
that it must be cohnected with the
American aid. This remarkable fligh:
of imagination really surprised me
because thus far I have not heard this
kind of a thing whispered even. These
Standing Committees were formed in
1922 or thereabouts I think, under
very special circumstances which
obviously no longer exist. I'"am not
aware of any country having parlia-
mentary institutions having Standing
Committees of that type. That does not
mean, of course, that we.should not
have them or something like them.
But if hon. Members think that these
Standing Committees took part in the
day-to-day administration of the
various Ministries as some Members
said, they are mistaken—they do
nothing of the kind. They met,
roughly—except for the Standing
Finance Committee which met more
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frequently—two or three times a year
and they-met to consider certain pro-
jects which they recommended or passed
to the Finance Committee or whatever
i. was. lnere was hardly and real
insight into the administration, any
opportunity for that. It was a for-
mality and a certain check, if you like,
on the previous Government that we
used to have. Now, as we funetion
today. tha} particular type of Stand-
ing Committee has no meaning; it was
an advisory commitiwee, now 1t has no
meaning whatsoever.

The House will remember that on a
previous occasion I said that{I would
welcome as much co-operatlon as
possible from Members opposite, in
fact, from the whole House, It is
very difficult to find out a method
or to organise a method for that co-
qperation. There are in the majority
party a large number of Members, I
think 350 or more. It is difficult for
large numbers of Members to be
associated with our work. But 1
shouid like them to be associated in
many ways. As a private matter, party
ma..er, we as« tnem to form com-
mittees to study administration. They
nad nothing to do with Government,
it was a pure party matter. And I
mentioned to the Members of the
Opposition that I would like to confer
with them on any important matter
that arises and a few days ago we
had such an informal conference about
foreign affairs. Now, I suggest that
that kind of a thing we are perfectly
prepared to have in regard to any
subject at any time, and I would go
further and say that I should like
suggestions from hon. Members
opposite or hon. Members on this
side of the House as to now we can
have more co-operation in the work-
ing of Gbvernment—I am not talking
of co-operation in this House but
actual consultations eic, in regard to
important matters. I am peifectly
prepared to consider any proposal.
But I do think that this old system
of Standing Committees :s they were
is completely out of place. It does not
give that real co-operation, give those
real opportunities, and it was a relic
of the old British days whichr has no
place today. Therefore, we decided to
do away with it, but not to do away
with the possibility of consultation or
co-gperation. Let us invcstigate that
and I am prepared to go as far as
possible, But the House shculd re-
member that co-operation is only fruit-
ful when one approaches it in a spirit
of, ca~gperation. If on the other hand’
it .is just te oppose and upset then
nqthing . comes out of it, After all, a
great part of the business of adminis-
tration is not what might be called
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a thing in which there need be cpposi-
tion. In administration there are many
things in common which any poiitical
party would have to do anyhow. Well,
we do wish to have the views of hon.
Members who may be experts or who
may know something in regard to
. those matters and as I had said, 1
repeat, I shall welcome any sugges-
tions or any ways of meeting them.
For my part I have some ideas which
1 should like to pursue but I would
welcome other ways t

About our subservience to Govern-
ments abroad. well, I do submit that
in this matter I should have preferred
the hon. Member to point out some-
thing that we have done which appears
to him to have been dictated or
governed by some other Government's
advice or direction. Surely that is the
test. I agree with him that that part
of the Mutual Security Act which he
read out represents the wishes of the
American administration in the
matter. I agree. And no doubt they
want such help or such support from
other Governments. e noint is what
we do about it, not what the wishes
of the American Congress when they
passed that Act were. The question
is whether we give up our policy in
any matter, divert from our policy
because either of pressure from a
foreign country or. if vou like to put
it so. of a’ desire to get money from
abroad. At every stage and at every
step we have made it clear to every
country we have dealt with that we
are not going to change our domestic
or our foreign policy and this has
been accepted. And if at any time it
is not accepted, well, there the matter
ends; we part company from the aid
and from that country if necessary.
So that the way to look upon it is
this: Have we done anything? If we
have done anything, let us examine
it. let us get it, and let us withdraw.
But merely to say that other countries
want us to do something dnes nnt
carry the argument much further] To
take this a few steps further and to
say that we have put an end to or
intend to put an end to all the Stand-
ing Committees because we are afraid
that people may have a peep in into
the inner workings of the Government
is a most extraordinary charge. Hon.
Members get somewhat excited and
frritated when I in my, as I said,
moderate and temperate language
point out to them some facts. But do
hon. Members realise that they accuse
us of secret deals with foreign Powers
behind the back not only of the
Opposition but behind the back of
Parliament, of the Indian public? We
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dare not show them these secret deals!
That is what is said, not implied
aln!ost. said openly. That is a very
serious charge. [ deny it absolutely.
There is nothing secret, nothing under-
ground, nothing hidden from public
view, in our relations with any
country. We may be right or we may
be wrong in any particular action that
we may take. But speaking for my
Government, speaking for myself, I have
never functioned—and I say so with
all respect—in politics in an under-
ground way. I am not for a moment
accusing people who function in an
underground way—not that. But the
whole habit of a life-time pursues
me. Even if I want to do it, I could
not do it. Again, if I may strike a
personal note, such influence, or affec-
tion that I have received from the
Indian people is because I take them
into my confidence about my inner-
most thoughts, \We cannot carry on
this Government by way of deals with
foreign powers. This Government
would deserve to be washed off and
smashed up if it did that behind the
back of the Indian people or this
Parliament.

Shri Nambiar: That is
happen.

Shri Jawaharlal Nehru: The hon.
Member opposite displays the attitude
which I said previously about some
hon. Members opposite. It is rather
extraordinary how truth will out _in
spite of every effort to suppress it.

This has nothing to do with Stand-
ing Committees. Let us discuss our
l’oreia‘p palicy. or aid programme as
vou like. Standing Committees even
if they exist, it is equally eagsy for
Government to see that nothing secret
is sent up to the Committee. In fact
the Standing Committees got to know
nothing secret. They got to know
obvious things which everybody knows.

Shri H. N, Mukerjee: May I rise on
a point of information? What is the
intelligent deduction from a process
of aceeptance of foreign aid from a
particular country which very speci-
fically lays down conditions regarding
the acceptance of that aid?

. Shri Jawaharlal Nebru: That is—if
may say so—a question of your
strength and ultimately it is gour g::
strength that counts.
Shri H, N. Muk e: Vis-n-
¥l Thir erjee: Vis-a-vis the
-Mr. Speaker: Order, order.

Shri H. N. Mukerjee: I every
Parliament...... . "

going to
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Mr. Speaker: Not like this. That is
not the way to keep the dignity of the
House,

Shri Jawaharlal Nehru: The question
is not what the United States may
have said we must do, but what we
have agreed to. The preamble to this
agreement runs as tollou.:s:

“Recognising that individual
liberty, free institutions, and
independence, on the one hand and
sound economic conditions and
stable international economic re-
lationships on the other hand. are
mutually interdependent;

Desiring to co-operate in pro-
moting and accelerating the inte-
grated economic development of
India:

Agreeing that increase in the
interchange between the two
countries of technical knowledge,
skills and techmiques in the fleld
of economic development 1s
mutually advantageous; and

Considering that the Government
of the United States of America
and the Government of India
agree to join in promoting inter-
national understanding and good-
will and in maintaining world
peace, and to undertake such
action as they may mutually agree
uporr to eliminate causes for
international tension;

Have agreed to carry out the
Technical Co-operation programme
and its separate projects as
follows:”

This is not the occasion for me to
discuss foreign policy. 1 have en-
deavoured to discuss it previously and
I hope to discuss it again in this
House and elsewhere. because it is
important that hon. Members opposite
should understand it. The people of
India, even the average villager under-
stands it more or less. But the intelli-
gent person who has allowed his
intelligence to be warped and twisted
in one direction finds it very difficult
to understand simple problems.

In regard to the Planning Commis-
sion. nothing has happened wikich
would have really enabled hon. Mem-
bers opposite to raise this point. The
Planning Commission is functi wing
quite apart from the Congress, thougn
it is true perhaps that prominent
Congressmen are connected with it, as
they are connected with this Govern-
ment. as indeed it is a fact that they
run the Government. One cannot for-
get that fact. But they run the Plan-
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ning Commission, they deal with the
Planning Commission in a completely
non-partisan way, not even as Minis-
ters. A Minister has greater latitude
in this matter than a member of tke
Planning Commission. Unless he }ap-
pens to be a Minister. he is in a sense
an official who is not connected with’
any party. He is functioning a: ao
expert in that particular work. )

In regard to the Standing 'Com~
mittees, in my opinion, these Com-
mittees were completely out of p.ace.
They did no useful work. They might
have produced an impression in so.ne
Members that they were doing some
work, They were too much connected
with the old British set-up ‘for us o
continue them. If there are other
methods of consultation in regari to
adminisfration, I am perfectly pre-
pared to consider them.

Shri Raghavaiah: On a point of
information. Will the Won. Priine
Minister make available to this Housc
the agreements made by the Govera-
ment of India with other Goveru-
ments?

8hri Jawaharlal Nehru: They are
laid on the Table of the House from
time to time; they are not secret.

Shri Raghavaiah: May I remind the
h_on,_Pru_ne Minister of the contradic-
telém in his speech when he characteris-

Mr. Speaker: Order. order. He must
not take advantage under the cover
of a point of information to carry orr
other arguments. It is very wrong. It

is not keeping the honour and i
breach of faith, 2

Mr. Gadgil, he m i '
the time limit, ust bear in mind

Shri Gadgil: I want to take a dis-
passionate view of the points raised
and the discussion thereon. Un-
doubtedly, the groups are study grouus..
Objection was taken on the ground
that certain officers were present.
What I want to tell the House is that
the object of these greups is just to
sh_;dy t_he problems of the wvarinus
M!ms_trles with  which they are
associated and guidance is given in
the Jmatter of such studies by the
Ministers and the officers are there to
supply data and information to the
Minister, not necessarily to the Mem-
bers constituting the Rroup. I think
what information is given is avail-
able to the Members of this House if'
they ask questions and that informn-
tlon is bound to be given on the floor
of the House. So there Ras been no
breach of the Constitution As the
Prime Minister has rightly pointed’
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[Shri Gadgil)
out, whatever help is possible in the
way of making information and ~ata
avajlagble would be given to the Mem-
bers of the other n»arties also.

Reference was made that this was
putting the Government in the hands
of Qpe party. 1 think any commentary

the political institutions and
prqg-uces in the USS.R. will show
that t Goveropent . there and the
party are ind‘stinguishable. Therefore.
in fact the leftists ought to congratu-
late the Congress party for having
-emylated the example of U.S.SR. The
real trouble is that they are suffering
from a sense of frustration and they
-do not appreciate the real motive be-
hind the arrangement that has been
evolved.

As regards the Standing Committees,.

as far as I remember, two twere con-
stituted under the Government of
India Act., 1935 and the others in
pursuance of resolutions passed in the
Central Assembly. At that time the
Government was irresponsible and
frremovable, But at the same time the
‘Government felt the necessity of
assoclating the popular element with
the formulation of policy and wanted
to share some information, though not
power, with the representatives of the
people. . Therefore. we must bear in
mind that the constitution of these
advisory committees was a feature of
a system of Government which is no
longer obtaining today.© Teday our
Government is a parliamentary Govern-
ment. Therefore, all those precedents
.and provisions which we find in the
constitution of the U.S A. are irrele-
vant. There the executive is not
responsible to the Legislature. Here,
under this Constitution of ours you can
fix the resoonsibility squarely on the
Government. The constitution of
‘Standing Committees, in my humble
opinion, will affect that central theme
of resoonsibility and it will be, I think,
against. the spirit of the Constitution
as well.

What will be the manner of work-
ing of the Standing Advisory Come-
mittees. if constituted? Suppose the
Members of the Opoosition come and
agree to anything. Knowing as we do
the Leftists, they will go out and on
the. floor of the House they will use
that position as a spring-board for
something more. In other words, they
will not be able to deliver the goods
because. they would easily say that
those mere. individual commitments
not bipding on their respective parties,
If. on the other hand they oppose it
obviously the Standing Advisory
mittees are seless.
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In these circumstances I believe that
in the interests of parliamentary
executive nothing should be done which
will take away. even by a grain, the
responsibility of the Government,
which must be exclusive. They are
responsible for the formulation of the
policies and their execution, and if
they go wrong the Constitution pro-
vides the remedy. Moreover, why
should we zive lhe Government an
opportuniiy to say "We consulted you,
and-the-polick .-bas been,the result of
the consultation with you”? Thus there
is a moral ubligation to support and
I think the Primer Minister is perfectly
right when he saigt that the Govern-
ment cannot share the responsibility
with any other party. Therefore. the
grievance of my Leftist friends is not
valid, unless they have something else
up their sleeve which o fpr lhey have
nnt disclosed,

r. Speaker: Dr. Meghnad Saha is
not here. I wanted to give him an
opportunity of making a personal
explanation. but‘ unfortunately he 13
not here. I will proceed to put the
motion to the House.

The questlon Is7 ™

“That the Bill to authorlse pay-
ment and appropriation: of certajn
sums fram and out of the Consoli-
dated Fund of India for the service
of the financial. year 1952-53, be
taken into consideration.”

The motion was adopted.
Clayses 1 to ! were added to the Bill

The Schedule was added to the Bl
The Title and the Enacting Formula
were. added to the Bill.

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12 Noon.

ESSENTIAL GOODS (DECLARATION
AND REGULATION OF TAX ON
SALE OR PURCHASE) BILL.

Mr. Speaker: The House will now
proceed with the further consideration
of the motion moved by Shri C. D
Deshmukh on Wednesday, the 28th
May, 1952 in respect of the Esserntial
Goods (Declaration and- Regulation ot
Tax on Sale or Purchase) Biil. The
motion is for reference of the Bill to

a Select Committee,

The Minister of Finance (Shri C. D.
Deshmukh): The motion requires some
amendment, Sir, in view of the fact
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that the date mentioned there—12th
June, 1952—i1s no longer appropriate.

Mr. Speaker: What is the new date
which he proposes?

Shri C. D. Deshmukh: I was think-
ing that 11th July might be suitable.

Mr. Speaker: So when I put the
motion I shall put it in the amended
form. that is. substituting “11th July,
1852" in the place of “12th June, 1952".

Shri T. 8. A. Chettiar (Tiruppur):
This Bill is in pursuance of article 266.
When article 286 was moved in the
Constituent Assembiy there was a lot
of Jiscussion over it, because it affected
one of the very essential revenues of
the Provinces. Most of the Provincial
Ministers who were Members of the
Constituent Assembly thought that in
their own Trovinces their revenues
would be affected to a considerable
extent as sales tax forms the backbone
of the revenue in many of the Pro-

vinces.
[SuRr1 PATASKAR in the Chair]

In Madras for instance it was Rs. 15
crores and odd last year. In the course
of his speech in the Constituent
Assembly Dr, Ambedkar made a sug-
gestion which was really the reason
for the fear. I am reading from page
326 of Volume X of those Debates.
which refers to the discussion on this
clause. He said:

“With regard to sub-clause (3)"—
under which this Bill is sought to
be introduced—"it has also been
agreed that there are certain com-
modities which are so essential
for the life of the community
throughout India that they should
not be subject to sales tax by the
Province in which they are to be
found.”

Why this article was included in the
Constitution was, it was felt that sales
tax on certain essential things shouil
not continue to be levied. And this is
bound to cause hardship in many
Places. Now I find that in consultation
with the Provincial Governments, the
Bill that has been introduced says
that “No law made after the com-
mencement of this Act by the legisla-
ture of a State imposing. or authorising
the imposition of, a tax on the sale or
purchase of any goods...etc.” That s
to say. the existing sales tax will be
allowed to remain in all the Provin-es
as it is, Only, in future, for any
increases sought to be made in the
sales tax in respect of any of the
articles mentioned in the Schedule
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they have to get the approval of the
President, This allays the fear enter-
tained by the Provinces.

Coming to the Schedule iiself,.
which is the most important part of
this Bill, I would like to submit that
there are things which are not costly.
Salt, for example, is a very essential
commnidity. The original tax on salt
has also been removed. The amount
of salt that is consumed individually
by people and the cost that is incur-
red on it are so small that, though
it is an essential article, it may not
be included under this. On the other
hand there are things like books,
things which are necessary for edu-
ca'ion. Education is getting very
costly all over the country, and we
want to have compulsory elementary
education for all and to provide for
education at least up to th= secondary
course for a large number. One way
of encouraging education is not to
levy any tax on the equipments that are-
necessary for education. I -therefore
suggest that things like books may
be included under this category.

Coming to certain other things,
coarse and medium handloom and
mill-made cotton cloth and handloom
woollen cloth. I would suggest that the
same rule should not be applied to
all the categories. Some may be very
essential; some may not be so very
essential. I would suggest that this
principle may be considered by the
Sclect Commitiee which goes into this

Bill.

Then, I would like to refer to item 8
in the Schedule: coal including coke
and other derivatives, petroleum and
petroleum products. including motor
spirit and electrical energy, except
energy intended for domestic use. Does
that mean that energy intended for
domestic use. when it is coal, when it
is coke, when it is electricity, can be
taxed by the Provincial Governmants
without reference to this Bill? In the-
matter of charging electrical energy,
in many places, it is domestic consump-
tion that is charged less. That must be:
for very good reasons, Specifically
taxation on energy for domestic use
has been excluded from this. I am
afraid I am unable to understand the:
reason why that has been done. I would’
respectfully suggest to the Select Com-
mittee to go through the Schedule
more than the Bill itself because the
Schedule is the very essence of the
Bill. In going through the Schedule,
the Select Committee shon'd cee that it
does not make the Schedule too long,
because. every itent included in the
Schedule affects the taxing capacity of
the Provinces, The more they are in-
cluded, the more the sales tax that may
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be levied by Provincial Governments
is limited. I would suggest that they
should take as few essential products
.as possible and leave the rest to the

_Provinces so that the Provinces may
have some flexibility in their taxation.

While on this matter, I would like to
refer to another implication as regards
sales tax, I do not know whether
many of my hon. friends in this House
are aware that in Madras. and perhaps
4n one or two other Provinces, not only
are the sale of commodities taxed, but
«<ontracts are also taxed. Suppose a
man works contract for a lakh of
rupees or 50.000. Anything about 10.000
or one-third of the amount is taken for
<cost of the material and two-thirds are
taken as the cost of labour. Contract
for labour is also taxed. The result of
this has been very peculiar. Let me
take the dyeing industry—not that the
industry is dving. I mean the dyeing
«of cloth. In this industry. people have
a capital of Rs. 1.000. With that sum.
they buy colours, dyes. and they
execute orders for dyeing yarn. cloth.
etc. If they get sufficient orders, it is
ypossible that they may have a turn-
over of Rs. 10,000, In that turn-over,
there may be a profit or there may be
a loss. The sales tax does not take
into account the loss or onrofit; it is
levied on the orders executed. 'The
amount invested is Rs. 1.000; sales tax
‘is levied on the amount of work that
he has done. with the result that in
many places. these people who are
making a hand-to-mouth living are
affected considerably. These people
“with low incomes and low turn-over,
many of them., have broken down.
After all. we must encourage in this
-country labour because labour s
wealth. I would request the Select
<Committee to consider this matter and
:as:ggest that labour should not be

X .

.82l  Velayndham (Quilon cum
‘Mavelikkara—Reserved—Sch. Castes):
I wish to contribute a few points on
1his occasion when this Essential Goods
Bill is being referred to the Select
ICommittee.

Tne Bill before the House has in-
cluded in the list of essential articles,
in my ooinion, certain categories of
goods which should have benefited the
included. At the same time, it has
also omitted many items of consumer
goods which should have benefitted the
community as a whole, Take for
examole the item in this Schedule:
raw cotton. including ginned and un-
Zinned cotton or kapas or cotton thread,
coal, and iron and steel. All these
materials are included as essential
£001s so that Provinces may not tax
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them. From the experience in the
South, especially in Madras, Travan-
core-Cochin and Mysore, we find that
the States derive a lot of revenue Irom
these items on account of sales tax. If
this ‘Bill is passed, the result will be
that the finances of the Provinces,
which are very meagre even at this
stage, will be jeopardised and they
will be forced to tax consume: goods.
I am afraid that would be the net
result of the passing of this Bill. 1
know the Central Government have
had correspondence regarding this
question with the State Governments.
But, I do not know what were the
replies received from the State Govern-
ments on this question. From sales tax
in Madras, I find that Rs. 64 lakhs
have been received last year.

Shri C. D. Deshmuokh: Sixty-four
lakhs from sales tax in Madras?

Shri Velayudhan: Yes.

Shri C. D. Deshmukh: Very much
more; a few crores.

Shri Velayndhan: I am subject to
correction.

Therefore. my humble opinion is
that the Government should include
in this Schedule many items of con-
sumer goods like oils, soap, text-books,
as my hon_ friend Mr. Avinashilingam
Chettiar has said. pencils and so many
items which are necessary for the
community, for the family as such.
Otherwise, I think this Bill will not
confer any benefit on the community
as a whole. There is no difficulty in
taxing the capitalists and the big
industrialists in the States, because
they have enough finances. Because of
this kind of change in the tax struc-
ture, it has now become a burden on
the poor masses and Government is
going to get more and more money only
from the masses. about whom the
Finance Minister spoke yesterday. My
only request to the Finance Minister
and to the Select Committee is that
they should include so many items of
consumer goods like soap, olls, toilets
of many v-srieties which are essential
to the middle classes. Take for example
silk. It i8 locally made in Assam,
Bengal and Mysore also. If the Govern-
ment excludes sales tax on that also,
I think the community is going to
benefit a lot. Otherwise, by this
measure. only big businessmen are
being benefited and not the community.

These are my points and I hope the
Select Committee will take these things
into consideration.

Shrl 8. C. Samanta (Tamluk): 1
whole-heartedly support the reference
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of the Bill to the Select Committee. At
the same time, 1 would like to put
some suggestions for the consideration
of the hon. Minister in charge of the
Bill and the members of the Select
Committee.

In the Schedule, in item No. 1, it is
mentioned “Cereals and pulses in all
forms, including bread and flour, in-
cluding atta, meida, suji_and bran.”
It is all right, but I find that while
derivatives of wheat have been men-
tioned, derivatives from rice have not
been mentioned. So, I would suggest
that flattened rice (chura) and {ried
rice (muri) should also be added. In
this connection, 1 may mention that
in recent months, perhaps two month:
back, the Bengal Government imposed
control over the transporiation of
flatiened rice. So, I would like to make
this suggestion.

Then. after “Fresh milk, whole or
separate. and milk products”, I would
like that the Commitiee should con-
sider adding fish, meat and eggs. and
also, as my friend who spoke last
mentioned. I would like that edible oils
should also be added.

Then. “Coarse and medium handloom
and mill-made cotton cloth and hand-
loom woollen cloth” have been men-
tioned. In this connection, I think it
will be better if cotton and woollen
piecegoods are also included.

And lastly, I Lope that the Com-
mitiee will consider also about text-
books and teaching materials.

Shri K. C. Sodhia (Sagar): In the
Schedule there are included dried
fruits. Thus we can have Kishmish
and other types of dried fruits which
are not used by the country people,
and the common people without sales-
tax. They are used only by monied
men, and while provision has been
made for these dried fruits. nothing
has been done about the ordinary
things which all people of this country
use—sgy, gur. Gur is an article which
is used practically by all the people,
down from a labourer up to the middle
class veople, Now, gur has been left
out. There is no Indian who does not
use ghani oil at some time or other.
That is used by all people—our
villagers and labourers and all the
'i)oor people. That ghani oil has been
eft out altogether. It is a very neces-
sary article of our diet, and 1 would
request the Finance Minister a the
Select Committee to include arficles
such as ghani oil and sugar in it. Sugar
also is an article which is now com-
monly used by our poor peop.e, and I do
not see why there should be any addi-
tional tax on them, when the Govern-
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ment of India realise such a large
quantity of money in the shape of
excise duties. If these articles are not
included in this Bill, well, I am afraid
that there will come a time when the
Provincial Governments, because they
want to amass as much money out of
sales tax as possible, will not leave
these things without taxes and the poor
people whose livelihood is already
very troublesome, will become more
troublesome. Therefore, I request the
Finance Minister and the Select Com-
mittee kindly to take these things into
their considerat'on and to include gur,
sugar, writing paper, oil, ghee and milk
products into the list of the Schedule
iltnd to exclude these dried fruits from

Shri Namblar (Mayuram): I am one
who believes that the sales tax as such
should be abolished, and I have been
agitating and working for it because
the sales tax directly hits the ordinary
poor sections of the people. Unfortu-
nately. I am not going to demand that
out of this Bill. because it may not
be nossible. because it is beyond the
scope of the Bill. but I would suggest
that once the attempt is being made
to avoid taxing certain essential goods,
let us see whether we are adopting a
fair approach to all the essential goods
that are there. Here for instance. now
in this Bill it is stated. of course to
save the handloom products, coarse
and medium handloom and mill-made
cotton cloth and handloom woollen
cloth are included. and in the
next item, cotton of several
varieties. kapas etc.. are included. but
why is yarn excluded? We are exclud-
ine cotton from the operations of the
sales tax, and also other handioom-
products. Without yarn, there cannot
be any handloom products at all. And
today the lot of the hand-
loom weavers in the South is such
that they are the worse affected. Out
of ‘re five lakhs of handloom weavers
in Madras State. I can say without
any fear of contradiction. more than
2} lakhs are unemployed today, and
they are on the verge of beggary. The
handloom weavers do not get yarn
today, it has become a problem. [
would therefore sugeest that yarn is
rightly to be included in the Schedule,
and I hope that the hon. Minister will
look into the matter.

Some hon. Members have suggested
that oil and soap products must be
included. I also support that demand
because oil and soap products are the
needs of the ordinary man today. and
in the South I can say oil is a part
of food today. It may not be all oils,
but anyhow. cocoanut oil, gingelly oil
and such other oils are used for cook-
ing and it is part of the food.
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So also the question of sugar. In
the case of sugar, an hon. Member
suggested that it must be added. and
I say that this must be added. I am
making these points because when once
we approach the issue that food should
not be touched. then let us take the
average man's food. I do not say the
food of a luxurious type. Sugar or oil
are not luxurious foods. They are part
of an ordinary man's food.

In item No. 8 it is stated coal and
other petroleum products are excluded.
When it comes to electrical energy. it
is stated electrical energy used for
domestic purposes can be excluded from
tax. whereas electrical energy used for
certain industries is to be taxed. I
do not know why there is this distine-
tion. Por instance. coal itself produces
electrical energy and coal is excluded,
whereas electrical energy which may
come from the Pykara project or which
may come from anv other source. if it
is used in an industry, a cottage in-
dustrv or a flour mill or some such
other thing. but not for domestic pur-
ooses. why should it be excluded?
Therefore. it must get a tax-free chance
like many other items. Therefore when
once we approach the whole issue on
the basis that the measure has to be
beneficial to the ordinary man who
cannot pay more., then we must take
the whole point into consideration,
and not haphazardly deal with some
asnects here and there saying that we
are considering only certain goods as
escantiat and taking them out af the
orbit of the sales tax. Therefore re-
serving my opinion that the sales tax
as such should go. and without
approaching that subject here and
now. I say that these items also should
be included in the Bill. so that the
ordinary man in the street may be
benefited straightway.

Sardar Hukam Singh (Kapurthala-
Bhatinda): T should like tn ¥now
whether the intention of the Bill is to
exemot certain articles from sales tax.
I u~derstood it to be different. I should
like the hon. Finance Minister to
explair that point.

Mr. Chairman: 1 think the hon.
Member shnuld wait for the reply of
the hon. Minister at the end.

Shri R. K. Chaudhury (Gauhamg
admit that I did not quite follow t

principle of this Bill. When a big boy
does not understand things, he becomes
a big dunce. When Assam is pro-
nounced as Ass-am, then one begins
to realise that he has been a great ass
Indeed. But for any reasons other than
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this, he hmad put his faith in the
Finance Ministers. They have always
been elusive. They are sweat when
they speak in the House, but they are
nl?é as sweet when they pass their
oraers.

Recently I have come across a few
lines of poetry about the hon.
Finance Minister, which I may be
allowed to recite:

2wt worf w@r 3w ¥ e
27 £ g wr @ F T
g & s # few & g qw
am fmar Ty W oww

e & Al |\ o ow@
gfrai & ar T aga 3w,

AYA LW W qH AT A |

[His aim has been the good of the
country, his object prosperity of tle
nation. The pcople were pleased wih
him and gave him the name of Desh-
mukh,

But see what is happening around
us today? The world is very unhappy.
Deshmukh has forgotten his country.]

I understand that my hon. f::lend the
Finance Minister showed signs of
patriotism in his early childhood. when
God had blessed him with that, but

(unfortunately the crossing of the seas

and the fart that he at one time be-
longed to the heaven-born service led
to certain changes in him by degrees
so that he has now become the Finance
Minister of a somewhat stone-hearted
species) I would say this again in the
interests of Assam.

Pandit Thakur Das va (Gur-
gaon): Is the Finance Minister under
discussion or the Bill?

Mr. Chairman: I have allowed the
hon. Member a certain amount of lati-
tude. May I suggest to the hon. Mem-
ber now to go on with the consideration
of the Bill before the House?

Shri R. K. Chaudhury: I find in the
Bill that the articles andi and mo
have not been included, with the result
that it will be open to any Provincial
Government to subject them to sales
tax. I do not know whether the hon.
Finance Minister has come across any
andi or moonga cloth, I know that the
hon. Minister of State for Finance
greatly encourages this industry and
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e occasionally fHlatters that Province
by using andi sometimes. That is a
very important industry. 1 think it is
quite unjust that it should be sub-
jected to sales tax.

Another point to which I would like
to draw the attention of the hon.
Finance Minister is thie, Although
other edible oils have been included in
the Bill, and have been excluded from
the operation of the sales tax, fish
which is the common food of people
living in the eastern zone of India has
not been included in this Bill; it
affects the interests of the poorer
section of the people. I am submitting
in the interests of those who are not
vegetarians that fish also should be
included in the Bill, I know that the
majority of this House may be vege-
tarians, and therefore they may not
care to think of fish as being an im-
portant item of food. If they had only
tasted and seen how fish and rice go
together, tiex would. I am sure, be
converts to this kind of food. and
would have rcalized the importance of
ex-'uding tivh and meat also from the
purview of rcales tax.

What about eggs? In these days, it
may be difficult of grow more food
consistently with the growing popula-
tion. While eyerh  jc the rase with
cereals, there i{s no limit to the grow-
ing of food like fish. If fish-culture is
atlended to more sericusly. I submit
that a substantial nortion of the food
problem would be solved. I think the
vegetarians also will agree to take
eggs as an item in their daily food.
In Western countries, egg is considered
to be an item in the vegetarian food.

I think it is important that we should

seriously take this aspect of the matter
into consideration when we are out to
solve the food problem,

In the interests of the womenfolk of
India. I wopuld like to make a few
suggestions, if the House does not

mind it. It has been stated thlrat I am P

a woman-hater.|I have approached in
this House one of two ladies, they have
been kind enough to disagree, and the
House may be delighted to know that
they are not all old ladies.]...

Shri 8. 8. More (Shnlapur): Is this
the subject under discussion, Sir?

Mr. Cbairman: The hon, Member
may proceed with his suggestions.

Shri R. K. Chaudhury: I wanted to
say that every Hindu woman, accord-

ing to religious usage, is bound to put
some vermilion on the forehea Ever{
married woman must have vermi-

Hon on her forehead. [So this item
which must be used by all women in
80 P.SD. ,

J

" Bill, nothing would be lost

- passed by any
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particularly married women,
never be subjected to any kind
This is a matter of religion,
this 13 not merely a matter of decora-
tion. This is not like lpst'’ck. Of
course, lipsticks may be used now-a-
days on a larger scale than before. I
am not suggesting that lipsticks should
be entirely exempted because those
who use lipsticks are financially in a
position to do so; it is only the fashion-
able kind of ladies who use them. But
I submit, Sir,—and I should be taken
serfously in this matter—fpu \
vermilion on the head and forehea
is a religious act and also it is a pro-
tective act, in the sense, we have found |
in law courts, that if a man is found
to entice a women who had vermilion
marks on her forehcad. the presump-
tion is that the accused knew that she
was a married woman

If one reads section 497, item (c),
it can be seen (Interruptions).

Mr. Chairman: Pandit Thakur Das
Bhargava.

Shri R. K. Chaudhury rose—

Mr, Chairman: I have called upon
Pandit Thakur Das Bhargava. The
hon. Member has exhausted his points.

Pandit Thakur Das Bhargava: The
objects of the Bill have been given
shortly in the Statoment ~f Object- and
Reasons. They seem to be two. (Inter-
Tuptions).

Mr. Chairman: Silence, please,

Pandit Thakur Das Bhargava: The
first is uniformi‘y of law and secondly,
that certain essential goods be not
taxed. These seem to be the two prinei=
ples of this legislation. When I come
to this Bill T find that there is a clause—
No. 3—in this Bill which is exactly in
the same words as article 286(3) of
the Constitutinn.  with a very small
difference, Article: 2) of tke Con-
stitution and cla ill have

India,
shoul
of ta

only one differerfe, this ¢ , the
words used are: “No law made after
the commencemont of this Act...™.

These -are the only words—*"aftcr the
commencement of this Act”—which
differentiate this clause 3 from the pro-
visions of article 286(3) and they con-
stitute a very big difference. In fact,
if we did not have this clause 3 in this
because
when we have got article 286(3)

of the Constitution we need not
repeat this clause 3, except
for this that perhaps the Govern-

ment wants that the Acts hereinbefore
Legislature may not
come within the mischief of this Bill
I understand that the Constitution
wanted that in respect of three matters
restrictions be placed on the right of
the Legislature of a S‘ate. The Lead-
ing of article 286 is “Restrictions as te
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imposition of tax on the sale or pur-
chase of goods”. Now the first clause
of this article 286 reads thus:

“No 1aw of a State shall impose,
or authorise the imposition of, a
tax on the sale or purchase of goods
where such sale or purchase takes
place—

(a) outside the State; or

in the course of the import of the
goods in‘o. or

export of the goods out of, the terri-
tory of India.”

May I humbly enquire from the
hon. Finance Minister if this article
286(1) is capable of this interpretation,
-that it there is any law in existence
which seeks to tax things which are
proh®i'. " "y ari~'e 286(1), whether
that will be good law? In my humble
opinion, that law will not be good, and
there is a pro“-ibition against the
validity of such laws. Similarly. when
we proceed to article 286(2), we find
that so far as inter-State trade etc. is
concerned, again there is a prohibition,
and an absolute prohibition; but to
take away the effect of that absolute
prohibition. a proviso has been added
so that certa.n Acts were saved up to
a certain date.

Again in regurd to clause (3), the
question arises whether this can be
interpreted as having retrospective
effect or not My humble submission
is that the puint is not free from
difficulty. Perhaps the better opinion
may be what the Government have
obtained—I am not dogmatic about
it—but I propose to lay some points
for the consideration of the hon.
Finance Minister for what they are
worth. My humble submission is that,
taking the whole article—article 286—
and the ‘general spirit’ of the Constitu-
tion. in the words of Dr. Ambedkar
used in another context, it appears that
the intention was to put restrictions
on the powers of the Legislatures in
regard to levying certain taxes on the
sale or purchase of goods. In regard
to things which were declared to be
essential for the life of the community,
the presumption is that the Constitution
wanted that those articles should not
be taxed., Even now this is the princi-
ple of this Bill alsn, and I would sub-
mit that unless and until the words
of the lepi='-+"~ ara gbsolutely clear,
indisputably clear .r almost conclusive,
the interpretation should be what the
real intention of the framers of the
Constitution was. I know certain
objectione have heen raised to this
interpretation and I will come to that

4 JULY 1952 (Declaration and Regulation of 3282

Tex on Sale or Purchase) Bill
]

subsequently. But my submission is
that if you kindly read just these four
lines, the effect is the one which I am
submitting should be the right inter-
pretation of this clause, It runs thus:

“No law made by the Legislature
of a State imposing. or authorising
the imposition of, a tax on the sale
or purchase of any such goods as
have been declared by Parliament
by law to be essential for the life
of the community shall have
effeet. .Y

Which in clear language means that
no law which exists at this date which
imposes a tax on any article which
has been declared by Parliament by
law to be essential is good—whether
that law is there existing or has been
subsequently made—unless it has been
reserved for the consideration of the
President and received his assent.
Now. when a Bill is put in my hand,
1 will ask the simple question, whether
this Bill was reserved for the con-
sideration of the President and assent
had been obtained. If it did not receive
his assent. then the Bill is of no effect.
I know that an argument was put
forward that the President did not
come into existence at the time when
the offending Bill was passed; it will
be said the Legislature of the State
did not come into existence before the
Constitution was made. This is an
argument but I know at the same time
that so far as the words go, the ques-
tton of absurdity—argumentum ab
inconvenienti, as it is called—has ne
force, Supposing there is a law that
people having blue eyes should be
killed, it may be wrong but it has to
be obeyed. I am not at all influenced
by the consideration that. as a matter
of fact, the President did not come
into existence before these laws put-
ting taxes on essential articles were
passed. The only question for me will
be whether a particular Bill which
levies such taxes was reserved for the
consent of the President and that con-
sent has been received. The fact that
the President did not come into exist-
ence makes the argument still stronger.
which means it could not hrave been
possibly reserved for the consideration
of the President and possibly no con-
sent could be given, So. my submission,
on an a friori reading of this article
is that it has got no retrospective
effect. The words “legislation of a
State” have a general cannotation and
they were 1eed '~ no to~bnical sense.
I am not putting a dogmatic inter-
pretation on it. T am not saying that
thre other side have got no argument.
But the possible effect of the legislation
should be considered. T therefore think
that we would be well advised to have
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only clause 2 and leave It to the
Supreme Court or some other court
to interpret the law as they find it.
If clause 3 is not there, nothing will
be lost. Only the couris will interpret
the Constitution anu unot the Legisla-
ture, It is not the business of the
Legislature to interpret the Constitu-
tion; it is the business of the courts.
Now, if you refer to article 288 of the
Constitulion as well as the proviso
which I referred to just now, it will
appear that the contention which I am
putting forward for the consideration
is not so absurd as pernaps the pro-
ponents of the other view might think.
If you refer to arti-le 288, you will
be pleased to see that the words are
more specific. Clause (1) says:

“Save in so far as the President
may by order otherwise provide,
no law of a State in force im-
mediately before the commence-
ment of this Constitution shall
Impose, or authorise the imposi-
tion......... "

and so on, and. further. in clause (2)
we filnd similar words. My submission
ig that if it had been the intention of
the law that all the previous laws were
to be saved, the law would have
declared like this: “No law hereinafter
made by a State......... ” and so on, or
the phraseology of article 288 could
have been adapted very easily. The
phraseology is not there. and when I
read the whole Chapter at one time,
I come to the conclusion that the
intention of the Legislature was to
impose restrictions on the powers of
the States in respect of taxation of
certain articles which are essential for
the life of the comnfunity. My submis-
sion is that even if my contention is
not accepted, nothing will be lost if
clause 3 is not enacted. because it is
unnecessary to enact it. because it ig
in the Constitution—article 286(3). We
have got that provision and we need
not re-enact it in clause 3. It
is not necessary to do so unless you
want to give a handle to those Legis-
latures which have already assed
laws to stick to those laws, (?n the
contrary, 1 very respectfully submit to
the hon. Finance Minister that the
Interests of the country require that
he should use his influence with all
such States to get such laws, if they
are valid, abolished. After all, the mere
accident that one State had passed a
law before should not give any sort
of preference or advantage to it which
is not open to the nther States. In the
interests of uniformity, which has been
accepted as the guiding principle of
our legislation. we should see that in
all the States there is a uniform law
80 far as this question of taxation on
goods essentfal for the life of the com-
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munity is concerned. I would not be
satisfied if those States only are
alléwed to tax those essentials while
other States are not allowed to do s0.
This is all that I have to submit with
regard to the subject matter of this
Bill.

Now, coming to the Schedule, %
respectfully submit one or two_ points
for the consideration of the Finance
Minister. In the first place, I would
call attention to article 369 of the
Constitution. Article 369, as a matter
of fact, relates to articles which are
essential for the life of the community.
In clause (1)(a) we find:

“Trade and commerce within a
State in, and the production, sup-
ply and distribution of, cotton and
woollen textiles, raw cotton (in-
cluding ginned cotton and unginned
cotton or kapas), cotton seed,
paper (including newsprint), food-
stuffs (including edible oilseeds
and oil), cattle fodder (including
oil-cakes and other concentrates),
coal (including coke and deriva-
tives of coal), iron, steel and
mica;".

My submission is that we have heard
so many speeches in this House urging
the inclusion of various items of food-
stuffs in this Schedule. Some wanted
to include fish; others wanted certain
other items. I do not know whether
those who come from other States
would like to see included in this
Schedule such foodstuffs as do not
come within the definition of cereals
and are very generally used by the
inhabitants of those States. I respect-
fully ask the hon, Finance Minister to
use the phraseology “foodstufs”.
“Foodstuffs” will include everything.
And there is a good reason why food-
stuffs should be included so far as
this Schedule is concerned. Moreover,
the House will be pleased to see......

Mr. Chairman: Does the hon. Mem-
ber want to make a new point?

Pandit Thakur Das Bhargava: There
is no question of new points. So long
as the Bill is there and there is no re-
petition of arguments I am entitled te
continue my speech.

Mr. Chairman: 1 would like to know
how much time the hon. Member will
require.

Pandit Thakur Das Bhargava: I de
not want to take wvery long; I will
finishr very soon. But at the same time
I very respectfully submit that whem
a Member is speaking on a Bill he is
entitled to go on......

Mr. Chairman: I knew that. I merely
:vla‘nted fo know how long he would
ake,
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Pandit Thakur Das Bhargava: [ will
@nish in two or three minutes. 1 have
come to the Schedule.

I was submitting that if the
Finance Minister takes the phraseology
of clause (a) of article 369 of the Con-
stitution as the basis—he will find that
that clause includes all those articles
whichr the Constitution-makers con-
sidered essential for the life of the
community and in respect of which
the Central Government was authorised
to make laws—if he takes that
phraseology as the basis, then much
of the criticism will disappear. But if
he does not agree to this suggestion,
he should kindly agree to include
fodder, because it is an essential
article; then again. oilseeds and oil are
wvery necessary and should be included.
Paper is not mentioned in the Bill.
Text-books are essential for the life
of the community. I would beg of the
Finance Minister to include such
things as are in ordinary use by the
poorer sections of the people.

I am fully cognizaut of the fact that
if we include many things in this
Schedule. that will be taking away the
powers of the States, and we want
that so far as the States are concerned,
their powerz should nnt be taken away
arbitrarily. Thus we have to strike a
balance between exempiion of essen-
tial things and the power of the
Btates to tax others. and I would
respectfully a3k the Firance Minister
to include only those articles which
are essential for the life of the com-
munity,

I do not agree witlr my hon. friend
who spoke before me when he says
that so far as the sales tax is con-
cerned, it is obnoxious. On the con-
trary. it is necessary only that we
should exclude essential articles from
the list and no more sales taxes are
levied all the world over.

The Minister of Parliamentary
Affairs (8hri Satya Narayan Sinha):
8ir, with your permission, I beg to
move:

“That in the motion for reference
of the Bill to a Select Committee,
the name of Shri N. R. M. Swamy
be added.”

Mr. Chairman: The question is:

“That in the motion for refer-
ence of the Bill to a Select Com-
mittee, the name of Shri N. R. M.
Swamy be added.”

The motion was adopted.
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Shri S. 8, More:’ May 1 ask, Sir,
how can this amendment be made?
How can it come at this particular

stage?

Mr. Chairman: lne amendment can
fiomg at any stage. What is the objec-
on

I am under the impression that the
hon. Members are not anxious to carry
on the discussion. After all, my idea
was that the Bill will come again from
the Select Committee.

Shri T. N. Singh (Banaras Distt.—
Ea:t): This verd.ct of the House which
you have got will vitiate the further
discussion. I think we have not taken
any decision.

Mr. Chairman: No, that is not a
decision. The ame:dment was only
with respect to the addition of one
more Member to the list of the Mem-
bers of the Select Committee.

Sardar i:ukam Singh: It is perfectly
in order. We were discussing the motion
that was moved by the hon, Minister
that such and such names should be
included in the Select Committee. The
amendment is to the original motion
that in those names one more name
b added and now that would be taken
as the Select Committee. So there is
no harm in increasing the number by
cne mai. The discussion should
continue,.

Mr. Chairman: As a matter of fact
it does not =zffect the proceedings in
any way. It only adds one more
Member to the list

Paadit Thakur Das Bhargava: Sir,
the way in which this has been done
is guile perfect., This is the proper
procedure. One more Member has been
added to the list of the Members.

Mr. Chairman: Does any hon.
Member wish to speak?

Shri M. 8. Gurupadaswamy (Mysore):
Sir, I do not like to take much time, I
will touch upon only the Schedule and
the goods that are declared as essential.
In the Schedule I do not find any
mention of handloom silk cloth. That
is a very important and essential
article of consumption. Silk is perhaps
regarded as a luxury article. But I
may submit there are various varieties
of silk cloth, Some silk fabrics are
quoted at very low prices and they
are meant for the ordinary man. After
all a man usually desires to wear cloth
which is fine; and my submission is
that handloom silk cloth also may be -
included under the Schedule.
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My another submission is that the
Finance Minister has not taken care
to see that jaggery is also an essential
article of consumption. Sugarcane is
of course declared essential but the
product of sugarcane, jaggery is also
equally essential. Some of my friends
argue that sugar is very essential and
it should be declared so. But if sugar
is tg be declared as essential, I say
that jagzery is more essential than
sugar. (An Hon, Member: 1 alo
agree). Therefore, I submit shat both

r8P
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jalggery and sugar 1.ay be included im
the Schedule.

1 pm
Some of my friends wanted that ofls

.and oilsecds should be declared as

essential. I agree fundamentally with
their arguments. But I specially men-
tion that groundnut is a very essential
article «f consumption.

The House then adjourned 01 o
Quarter Past Eight of the Clock om
Monday, the 7th July, 1052,



